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PART 1
LEGISLATIVE DEPARTMENT
Notification
The 28th March. 2003
No. Leg. 7/2003.—The following Act of the Legislature of the State of
Haryana received the assent of the Governor ot Haryana on the 26th March, 2003,
and is hereby pubhshed for general information :—
HARYANA ACT NO. 6 OF 2003
THE HARYANA VALUE ADDED TAX ACT, 2003
Ax
AcT
to provide for levy and collection of tax on the sale or
purchase of goody in the Stare of Harvana and
matters incidental thereto and
connected therewith,
Bt it enacted by the Legislature of the State of Haryana in the Fifty-fourth
Yeur of the Republic of India as tollows (—

Chapter-I
Preliminary
1. (1} This Act may be called the Haryana Value Added Tax Act, 2003, -Shontitle,
{2) It extends to the whole of the State of Haryana, extent and

. . . commencement
(3} Itshall come into force on the appointed day.

2. (1) Inthis Act, unless the context otherwise requires.- - Detinttions,

(a) “Act of 1973” means the Haryana General Sates Tax Act,
1973 (Act 20 of 1973);

(b) “appellate authority”™ means an officer referred to in. or
appuinted under, clause (a) or clause (b) of sub-section (1) of
section 33 to entertain and decide appeals made under this
Act and includes the Tribunal;

(c) Tappointed day™ means the 1* day of Apnl, 2003, unless
declared, by notification in the Official Gazette, otherwise by
the State Government,

{d) “ussessee” means any person who is required to pay any tax,
interest, penalty, fee or any other sum under this Act or the
rules made thereunder:

{e) ‘“‘assessing authority” means any person authorised by the Stale
Government to make any assessment under this Act and to
perform such other duties as may be required, by or under
this Act;

() “business” includes—-

(1) any trade, commerce or manufacture, or any adventure
or ¢congern in the nature of trade, commerce or
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(g)

(h)

()

()

(k)

1

(m)

manufacture. whether or not such trade. commerce,
manufacture, adventure or concern is carried on with
a motive o make gain or profit and whether or not
any gain or profit accrues from such trade, commerce,
manufacture, adventure or concern; and

{ii) any transaction, casual or otherwise, in connection
with, or incidental or ancillary 1o, such trade,
commerce, manufacture or concern.

Explanation.- “Trade” includes trade of goods and
Services;

“capital goods” means plant, machinery, dies. tools and
equipment purchased for use in the State in manufacture or
processing of goods for sale or in the telecommunication
network or in mining or in the generation or distribution of
electricity or other form of power. provided such purchase is
capitalised,

“casual trader” means a dealer who imports into and sells
goods in the State for a period not exceeding thirty days at a
time or such other period as may be prescribed;

“Central Act” means the Central Sales Tax Act, 1956 (Act 74
of 1956);

“contractee” means any person for whom or for whose benefit
a works contract is executed;

“contractor” means any person who executes either himself
or through a sub-coniractor a works contract;

“date of sale’ means a date recorded on an invoice or adelivery
note, as the case may be, issued in accordance with the
provisions of clause (a) of sub-section (2) of section 28;

“dealer” means any person including a department of
Government who carries on, whether regularly or otherwise,
business, directly or otherwise, in the course of. or as a result
of, which, or incidental, ancillary or causal thereto, whether
regularly, casually, occasionally or otherwise, whether for
cash, deferred payment, commission, remuneration or other
valuable consideration, such person purchases, sells, supplies
or distributes any goods in the State, or imports into, or exports
out of, the State, any goods, irrespective of the fact that the
main place of business of such person is outside the State and
where the main place of business of such person is not in the
State, includes the local manager or agent of such person in
the State in respect of such business:
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Provided that a person or a member of his family
who sells within the State exclusively the agricultural
produce grown by himself or grown on any land in which
he has an interest whether as owner, usufructuary
mortgagee, tenant or otherwise, shall not be deemed to be
a dealer.

Explanation.— For the purpose of this clause,—

{n)

()

(p)
(q)

{1} a co-operative society or a club or any association
which carries on business for and on behalf of its
members. is a dealer,

(ii) a factor, a broker, a commission agent, a del credere
agent. a dealer’s agent, an auctioneer or any other
mercantile agent by whatever name called and whether
of the same description as hereinbefore mentioned or
not, who carries on any trade as principal, agent or in
any other capacity, is a dealer;

(i) any person or a body of persons including a department
of Government who disposes of any goods in exercise
of a statutory authority or a court order, or as
unclaimed, confiscated or acquired property, or as
unserviceable, scrap, surplus, old, obsolete or discarded
material or waste products whether by auction or
otherwise, directly or through an agent, for cash or for
deferred payment or for any other valuable
consideration shall, notwithstanding anything
contained in clause () of this section or section 3 or
any other provision of this Act, be deemed to be a
dealer liable 1o pay tax, 1o the extent of such disposals,
without prejudice to any liability which may accrue
on account of the other provisions of this Act;

“deciared goods™” shall have the meaning assigned to that
expression in clause (¢} of section 2 of the Central Act;

“document” means title deeds, writing or inscription and
includes electronic data, computer programs, computer tapes,
computer discs or equipment and the like that furnishes
evidence;

“exempted goods™ means the goods spc(:‘ified in Schedule B;

“export out of State” means transfer of goods by a dealer to
any other place of his business or to his agent or principal,
as the case may be, outside the State otherwise than by reason
of sale of such goods but shall, subject to such restrictions
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and conditions as may be prescribed, not include transfer of
goods for a job work where the goods are received back after
the job work;

Explanation.— “Job work™ includes assembling, altering,
manufacturing, processing, fabrication, fitting out,
improvement, rectification or repair of any goods. >

(r) “goods™ means every kind of movable property, tangible or
intangible, other than newspapers, actionable claims, money,
stocks and shares or securities but includes growing crops,
grass. trees and things attached to or forming part of the land
which are agreed to be severed before sale or under the contract
of sale;

(s) “goods carrier” includes motor vehicle, vessel, boat, cart, animal
or any other means of conveyance but shall exclude railway
wagon or’coach;

(t) “Government” means the Central or any State Government;

(u) “gross turnover” when used in relation to any dealer means the
aggregate of the sale prices received or receivable in respect
of any goods sold, whether as principal, agent or in any other
capacity, by such dealer and includes the value of goods
exported out of State or disposed of otherwise than by sale;

‘Explanation.— (i) The aggregate of prices of goods in ¥
respect of transactions of forward contracts, in which goods
are actually not delivered, shall not be included in the gross
turnover.

(ii) Any amount received or receivable or paid or
payable on account of variation, escalation or de-escalation
in the price of any goods sold previously to any person but
not exactly determinable at that time, shall, subject to such
conditions and restrictions, as may be prescribed, be included
in, or excluded from, the gross turnover, as the case may be,
in the manner prescribed.

(iii) Any amount collected by the dealer by way of tax
shall not be included in the gross turnover and where no tax
is shown to have been charged separately, it shall be excluded
from the taxable turnover (denoted by ‘TTO’) taxable at a
particular rate of tax in per cent (denoted by ‘r’) by applying
the following formula —

tax = X TTO_
100 +r
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(v)

(w)

(x)

(y)

(z)

(za)
(zb)

(zc)

(zd)

(ze)

Hlustration = If TTO is 220 and ris 10 (per cent), tax will
be 20.

“import into State™ means bringing or receiving goods in the

State from outside the State otherwise than by purchase of

such goods in the course of inter-State trade or commerce or

import of goods into the territory of India;

“input tax”” means the amount of tax paid to the State in respect
of goods sold to a VAT dealer, which such dealer is allowed
to take credit of as payment of tax by him, calculated in
accordance with the provisions of section 8;

“manufacture” means processing of goods resulting into
production of different commercial goods including
by-products and waste products;

Note — Every processing of goods may not result into different
commercial goods;

“minerals” mean all substances which can be obtained from
the earth by mining, digging, drilling, dredging, hydraulicing,
quarrying or by any other operation and include these
substances processed for marketing;

“place of business” in relation to a dealer means any place
where the dealer carries on his business and includes —

(i) aplace where he sells or purchases any goods, or carries
on any process of manufacture of goods;
(ii) a warehouse, godown or other place where he stores
his goods;
(iii) a place where he keeps his books of account;
(iv) any of his office or branch office; and

(v) the place of business of his agent, by whatever name
called; '

“prescribed” means prescribed by rules made under this Act;

“quarter’” means a period of three months ending on 30th June,
30th September, 3 st December or 31st March;

“registered” means registered under this Act;

“revising authority” means a person who exercises power of
revision under this Act;

“sale” means any transfer of property in goods for cash or
deferred payment or other valuable consideration except a
mortgage or hypothecation of or a charge or pledge on goods;
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and includes—

(i) the transfer, otherwise than in pursuance of a contract,
of property in any gouds for cash, deferred payment
or other valuable consideration;

(i) the transfer of property in goods (whether as goods or
in some other form) involved in the execution of a
works contract;

(ii1) the delivery of goods on hire-purchase or any system
of payment by instalments;

(iv)} the transfer of the right to use any goods for any
purpose {whether or not {or a specified period) for cash,
deferred payment or other valuable consideration;

{v} the supply of goods by any unincorporated association
or body of persons to a member thereof for cash,
deferred payment or other valuable consideration;

(vi) the supply, by way of or as part of any service or in
any other manner whatsoever, of goods, being food or
any other article for human consumption or any drink
(whether or not intoxicating}, where such supply or
service, is for cash, deferred payment or other valuable
consideration,

and such transfer. delivery or supply of any goods shall be deemed
to be a sale of those goods by the person making the transfer, delivery
or supply and a purchase of those goods by the person to whom
such transfer, delivery or supply is made;

(zh

(zg)

“sale in the State™ in relation to a sale as defined in sub-clause
(i1) of clause {ze) means transfer of property in goods (whether
as goods or in some other form) involved in the execution of
a works contract in the State;

“sale price” means the amount payable to a dealer as
consideration for the sale of any goods, less any sum aliowed
at the time of sale as cash or trade discount according to the
practice, normally prevailing in the trade, but inclusive of
any sum charged for anything done by the dealer in respect
of the goods at the time of or before the delivery thereof and
the expression “purchase price” shall be construed
accordingly,:

Explanation.—— (i} In relation to the transfer of property in goods

{whether as goods or in some other form) involved in
execution of a works contract, sale price shall mean such
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(i)

(zh)

(2i)
{zj)
(zk)
(zh

amount as 15 arrived at by deducting from the amount of
valuable consideration paid or payable 10 a person for the
execution of such works contract, the amount representing
labour and other service charges incurred for such execution,
and where such labour and other service charges are not
quantiftable, the sale price shall be the cost of acquisition of
the goods and the margin of profit on them prevalent in the
trade plus the cost of transferring the property in the goods
and all other expenses in relation thereto till the property in
them, whether as such or in any other form, passes to the
contractee and where the property passes in a different form
shall include the cost of conversion.

In respect of transactions covered under sub-clause (iii) of
clause (ze), the amount to be included in sale price shall be
the total sum payable by the hirer under a hire purchase
agreement in order to complete the purchase of, or the
acquisition of property in, the goods to which the agreement
relates and includes any sum so payable by the hirer under
the hire purchase agreement by way of a deposit or other initial
payment, or credited or 0 be credited to him under such
agreement on account of any such deposit or payment, whether
that sum is to be or has been paid to the owner or to any
person or is to be or has been discharged by payment of money
or by transfer pr delivery of goods or by any other means; but
does not include any sum payable as a penalty or as
compensation or damages for breach of the agreement.

“Schedule” means a Schedule appended to this Act and the
description of any goods specified therein shall be subject to
the exceptigns, restrictions and conditions, if any, and the
application of the provisions of this Act referring to the
Schedule shall be subject to the circumstances, if any,
mentioned therein generally or against such goods;

“State” means the State of Haryana;
“State Government” means the Government of Haryana,
“tax” means the tax levied under this Act;

*tax invoice” means an invoice required to be issued according
to the provisions of sub-section (2) of section 28 by a VAT
dealer for sale of taxable goods to another VAT dealer for
resale by him or for use by him in manufacture or processing
of goods for sale, and which entitles him to claim input tax in
accordance with the provisions of section 8,
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{zm) “laxable puods” means the gouds which are not exempted
gouds:

{zny “tuxable turnover” means that part of the gross turnover which
15 left atter making deductions therefrom in accordance with
the provisions of section 6; plus purchase value of goods liable
to tax under sub-section (3) of section 3;

{zo) “taxing authority” means an officer not below the rank of
Assistant Excise and Taxatton Officer appointed under
sub-section (1) of section 35 to carry out the purposes ot this
Act and includes an assessing authority and a revising
authority but dues not include an appellate authority;

(zp) “Tribunal” means the Tribunal constituted under section 57,

(zq) “value of goods™ means, if the goods has been sold or
purchased, the true sale price or the true purchase price, as
the case may be, of the goods, atherwise, the tair market value
of like goods in like circumstances;

(zr) “value added tax™ means a tax on sale or purchase of goods
payable under this Act:

{zs) “VAT dealer” means a registered dealer who is not a casual
trader and in whose case composition of tax under section 9
15 not in force, whether by choice or exclusion by law;

{zt) “works contract™ includes any agreement for carrying out for
cash, deferred payment @r other valuable consideration, the
assemblhing, construction, building, altering, manufaciuring,
processing, fabrication, installation, fitting out, improvement,
repair or commissioning of any movable or immovable
property;

(zu) “yewr” means the financial year.

(2} Words and expressions not detined under this Act or the rules made
thereunder shall have the same meaning as assigned to them in section 2, section 3,
section 4, section 5 or section 6A of the Central Act or the Punjab General Clauses
Act, 1898 (Punjab Act | of 1898), as applicable to the State of Haryana, as the case
may be.

Chapter-11
Incidence and levy of tax

3. (1) Every dealer who would have continued to be liable 1o pay tax
under the Act of 1973 had this Act not come into force, and every other dealer
whose gross turnover during the year immediately preceding the appointed day
exceeded the taxable quantum as defined or specified in the Act of 1973, shall,
subject to the provisions of sub-section (4), be liable to pay tax on and from the
appointed day on the sale of goods effected by him in the State.
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(2) Every dealer to whom sub-section (1} does not apply and wha is of
the class or classes mentioned in column 2 of the Table below and whose gross
tmover in any year first exceeds the taxable quanium specified in column 3
thereagainst, shall. subject to the provisions of sub-section (4), be liable to pay tax
on and from the day mentioned in column 4 thereagainst on the sale of goods
effected by him in the State ~

Table
Sr.  Description of ¢lass or Taxable Day on and from which the
No. classes of deaters quanum dealer is liable to 1ax

1 2 3 4

1. Dealer who sells or purchases Nd On and from the day he makes
any goods in the course of such sale or purchase for the first time
inter-State trade or commerce
or in the course of export of
the goods out of, or the import
of the goods intw. the territory
of India

2. Dealer who imports any goods il On :and from the day he imports
into State an y goods into State for the first time

3. Dealer who purchases any Nil Crn and from the day he makes
200ds in the Sate and exporis purchase of such goods in ihe Siate
out of State such goods or the far the first time
goods manufaciured therefrom

4. Dealer who is a brick-kifn Nil On and from the day his gross tumover
ownet or a Halwaii or a liquor in any year first exceeds the taxable
licensee under the Punjab Excise quanfum
Act, 1914 {1 of 1914y, or who
deals in minerals, lostery tickets
or such other poods as may be
prescribed

5. Any other class or classes of Onelakb rupees  On and from the day following the day

dealers

or such other

sum as may be
prescribed and
different sums

mncluding nil may
be prescribed for

different classes
of dealers

his gross turmover in any year first
exceeds the taxable quantum

Provided that this sub-section shall not apply to a dealer who deals
exclusively in exempted goods.

Note — Where a dealer is covered under more than one of the class or classe g
mentioned in the Table above, the liability to pay tax shalt commence from t! ;e
earliest day he becomes liable to tax.
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{3 If a dealer liable to pay tax under sub-section (13 or sub-»ection (23
purchases any taxable goods in the Stute from any source in the circumstances that
no tax is levied or paid under this Act on their sale to hum and he either exports
them out of State or uses or dispases them ot in the circumstances in which no tax
is payuable under this Act or the Central Act by him to the State on them or the
goods manufactured theretrom, then. he shall, subject to the provisions of
sub-section (4}, be liable to pay tax on the purchase thercof

Provided that where such goods (except those specitied in
Schedule F) or the goods manutaciured therefrom are sold in the vudrse
of expori of the goods out of the territory of [ndia, no tax shall be levied
on their purchase:

Provided further thus where the goods purchased are used or
disposed of partly in the circumstances mentioned in the foregoing
provisions of this sub-section and partly otherwise, the tax leviable on
such goods shall be computed pro rata.

(4} The tax levied under sub-sections (1), (2} and { 3} shall be calculated
on the taxable turnover, determined in accordance with the provisions of section 6,
at the rates of tax applicable under section 7, and where the taxable turnover 1s
taxable at different rates of tax, the rate of tax shall be applied separately 1n respect
of each part of the taxable turnover hable to a different rate of 1ax.

(5) If the tax calculated under sub-section {4) is more than the input
tax. determined in accordance with the provisions of section §. the difference of
the two shall be the tax payable; and if the input tax is more than the tax calculated,
the excess amount shall be either refundable or adjustable with future tax lability
in accordance with the provisions of section 20; but if the input tax 1s a negative
value on account of reversal of input tax under the second proviso to sub-section
{11 of section 8, the absolute value thereof shall be added to the tax calculated
under sub-secuon (4) and the resultant amount shall be the tax payable.

Hiustration -

Serial  Tax calculated under  Input tax Tax Retundable/
No. sub-section (4) payable Adjustable
i Rs.100 Rs. 50 Rs. 50 Nil

2. Rs. 100 Rs. 150 Nil Rs.50

3. Rs.100 (-1Rs.50 Rs.150 N1l

{(6) Every dealer whu has become liable to pay tax, shall continue to be
s0 liable until after the expiry of three conseculive years during each of which his
gross turnover has failed to exceed the taxable quantum and such further period
after the date of such expiry. as may be prescribed, and on the expiry of this satter
pericxd his liability to pay tax shall cease.
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{7

Every dealer, whose liahility to pay tax has ceased under the

provisions of sub-section by, shall agam be hable 10 pay tax in accordance with

the provision.

st seet 2

4. Notwithstanding anything contained in this Act. a tax on the sale or
purchase of goods shall not be imposed under this Act, ——

(a)
()

)

where such sale or purchase takes place outside the State:

where such sale or purchase takes place in the course of import
of the goods into. or export of the goods out of, the territory of
India: or

where such sale or purchase 1akes place in the course of inter-
State trade or commerge.

5. Where any assessee claims —

(a)

b

{e)

(f)

(g

{h)

t)

that any receipt or dispatch of goods by him is otherwise than by
way of purchase or sale of suoh goods by him;

that any sum of money received or receivable or paid or payable
by him by any meuns including adjustment against a debt is not
in the course of business, and where in the course of business
such sum is npot valuable consideration for any sale or purchase
of gouods effected by him in the year in which the said sum was
received or receivable or paid or payable;

that any purchase or sale of goods by him is not liable to tax by
reason of such purchase or sale being outside the State or in the
course of inter-State trade and commerce or in the course of the
import of the goods into. or the export of the goods out of, the
territory of India;

that any purchase or sale of goods effected by him is exempt
from tax or leviable o tax at a particulas rate;

that any purchase or sale of goods effected by him is not taxable
because of return of such goods;

that he i» entitled to any deduction from gross turnover or any
deduction of input tax from the tax calculated on the sale of goods:

that in case of a compusite works contract, he is entitled 1o a
deduction in respect of labour and service charges from the
valuable consideration for the exeéution of the contract;

that any particuiar sum has been paid by him as tax, interest or
penalty under this Act;

that any goods, book of account and document discovered at his
business premises, or at any other place or in any goods carrier

No tax payzble in
case of inter-State
trade etc

Burden of proof.
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or other vehicle, over which he has control at the time of such
discovery. do not relate o his business; or

.3 that any selief umber ws Act ur the rules made thereunden is
admissible to him,

the burden of so proving shall be on him.

6. (L) Subject to the provisions of sub-section (2), in determining the
taxable turnover of a dealer for the purposes of this Act, the following deductions
shall be made from his gross turnover, namely: —

{a) turnuver of sale ot goods outside the State;

(b) turnover of sale ot goods in the course of inter-State trade and
commerce;

(¢} turnover of sale of goods 1n the course of the import of the goods
into the territory ot [ndia;

(d) turnover of sale of guods in the course of the export of the goods
out of the territory of India;

{e) wrnover of export of goods out of State;
() turnover of disposal of goods otherwise than by sale;
{g) wrnover of sale of exempted goods in the State;

{h) wrnover ot sale of goods to such foreign diplomatic missions/
consulates and their diplomats, and agencies and organisations
of the United Nations and their diplomats as may be prescribed;
and

(i) turnover of sale of goods returned to him, subject to such
restrictions and conditions as may be prescribed,

and to the remainder shall be added the purchases taxable under sub-section (3) of
section 3, if any.

Nore.~1. In this sub-section “‘turnover” means, - —

(i) for the purpose of clauses {a), (b), {c), (d), {(g) and (h), the
aggregate of the sale prices of goods which is part of the gross
turnover;

(ii) for the purpose of clauses {€) and (f), the aggregate of value of
goods exported out of State or disposed of otherwise than by
sale, as the case may be, which is part of the gross turnover; and

(iii) for the purpose of clause (i), the aggregate of the sale prices of
goods which is or has been part of gross turnover (including under
the Act of 1973).
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Note.—2. If the turnover in respect of any goods is included in a deduction
under any clause of this sub-section. it shall not form part of deduction under any
other clause of the sub-section.

-

{2) The deductions mentioned in sub-section {[) shall be admissible on
furnishing to the assessing authority in such circumstances, such documents or
such proof, in such manner as may be prescribed.

{3) Save as otherwise provided in sub-section (1}, in determining the
taxable wrnover of a dealer for the purposes of this Act, no deduction shall be
made from his gross turnover.

7. (1) The tax payable by a dealer on his taxable turnover in so far as such
turnover or any part thereof relates to, -

(a) the sales of goods not falling within sub-section (2), —

(i) in the case of goods specified in Schedule A, shall be
calculated at the rates specified therein;

(ii) in the case of declared goods except those specified in
Schedule B, shali be calculated at four per cent or such
other rate not exceeding the ceiling specified in clause (a)
of section 15 of the Central Act as the State Government
may, by notification in the Official Gazette, direct;

, {iit} in the case of goods specified in Schedule C, shall be

' calculated at four per cent or such other rate not exceeding
ten per cent as the State Government may, by notification
in the Official Gazette, direct;

{iv} in the case of other goods, shall be caiculated at ten per
cent or such other rate not exceeding fifteen per cent, as
the State Government may. by notification in the Official
Gazette, direct :

Provided that where any goods are sold in
containers or packed in any packing materials, the rate of
tax applicable to such containers or packing materials shall,
whether the price of the containers or packing materials is
charged separately or not. be the same as those applicable
to the goods contained or packed therein; and where such
goods are exempt from tax, the sale of the containers or
packing materials shall also be exempt from tax;

(b) the purchase of goods, shall be calculated at four per cent or such
lower rate applicable on sale of such goods had it been a sale
falling under clause (a) :

Provided that the State Government may, by notification
in the Official Gazette, direct that the tax shall be calculated at a
lower rate.

Rates of 12x on
sale or purchase
of goods in the
State.
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(2) The tax payable by a dealer on his taxable turnover in so far as such

turnover or any part thereof relates to goods sold to the Government or to goods of
the description referred to in sub-section (4) sold to a VAT dealer or such other
registered dealer as may be prescribed (hereinafter both referred to in this section
as ‘authorised dealer’), shall be calculated —

(a) if the goods are of the description contained in Schedule D, at the rate
mentioned against such goods, otherwise:

(b) at four per cent or such lower rate applicable on sale of such goods
had it been a sale falling under clause (a) of sub-section (1) :

Provided that the State Government may, by notification in the
Official Gazette, direct that tax under clause (b) shall be calculated at a
lower rate :

Provided further that the State Government, if satisfied that it is
necessary or expedient so to do in the interest of promotion of exports out
of the country may, by notification in the Official Gazette, direct that tax
under clause (b) on the taxable turnover which relates to the sale of goods
of such class or classes to such class or classes of authorised dealers for
such use by them, as may be specified in the notification, shall be calculated
at zero rate.

(3) The provisions of sub-section (2) so far as the rate of tax applicable

thereunder on a sale of goods in the State is lower than the rate of tax applicable
under clause (a) of sub-section (1) if such sale had been a sale falling within that
clause, shall not apply unless the dealer selling the goods furnishes to the assessing
authority in the prescribed circumstances and in the prescribed manner —

(a) if the goods are sold to an authorised dealer, a declaration duly
filled in and signed by him containing the prescribed particulars
in the prescribed form obtained from the prescribed authority
and in case such form is not available with such authority, a self
printed and serially numbered form authenticated by such
authority in the prescribed manner; or

(b) if the goods are sold to the Government, not being a registered
dealer, a certificate in the prescribed form duly filled in and signed
by a duly authorised officer of the Government.

(4) The goods sold to an authorised dealer referred to in sub-section

(a) are goods of the class or classes specified in the certificate of
registration of the authorised dealer purchasing the goods as being
intended, subject to any rules made by the State Government in
this behalf, for use by him —

(i) in the manufacture of goods for sale:

(ii) in the telecommunications network;
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i) in mining: or

(v - the generation or distribution of electricity or any other
forn of power;

thy are goods of the cie ~ vr classes specified in the cerdficate of
registration of the authorised dealer who 1s covered under the
nottfication issued under the second proviso to clause (b) of
sub-secton (2}, purchasing the goods as being intended for use
by him for the purposes specified in the said notificaton;

(c) are containers or other materials used for the packing of any goods
or classes of goods specitied in the centificate of registration

referred to in clause (1) or clause (b).

{5) If an authorised dealer after purchasing any goods for any of the
purposes specified in clause (a). clause {b) or clause (¢) of sub-section (4) fails,
without reasonable excuse, to make use of the goods for any such purpose, the
assessing authority may, after giving him a reasonable opportunity of being heard.
by order in writing, impose upon him by way of penalty a sum not exceeding
one-and-a-halt times the tax which would have been levied additionally under clause
{a) of sub-section (14, if the sale made to him had been a sale falling within that
clause :

Provided that no penalty shall be imposed where an authorised
dealer voluntarily pays the tax which would have been levied additionally,
as referred 10 in the foregoing provision, with the return for the period
when he failed to make use of the goods purchased for the specified
purposes.

8. (1) Inputtax in respect of any goods purchased by a VAT dealer shall
be the amount of tax paid to the State on the sale of such goods to him and shall, in
case of a dealer who is liable to pay tax under sub-section (1) of section 3 or, as the
case may be, makes an application for registration in time under sub-section (2) of
section |1, include the tax paid under this Act and the Act of 1973 in respect of
goods (except capital goods) held in stock by him on the day he becomes liable to
pay tax but shall not inctude tax paid in respect of goods specified in Schedule E
used or disposed of in the circumnstances mentioned against such goods :

Provided that where the goods purchased in the State are used or
disposed of partly in the circumstances mentioned in Schedule E and
partly otherwise, the input tax in respect of such goods shal! be computed
pro rata : i

Provided further that if input tax in respect of any goods purchased
in the State has been availed of but such goods are subsequently used or
disposed of in the circumstances mentioned in Schedule E, the input tax
in respect of such goads shall be reversed.

{2) A tax invoice issued to a VAT dealer showing the tax charged to
him on the sale of tnvoiced goods shall, subject to the provisions of sub-section (3),
be sufficient proof of the tax paid on such goods for the purpose of sub-section (1).

Determination
of input tax.
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(3} Where any claim of input tax in respect of any goods sold to a
dealer is called into question in any proceeding under this Act, the authority
conducting such proceeding may require such dealer to produce before it in addition
to the tax invoice issued to him by the selling dealer in respect of the sale of the
goods, a certificate furnished to him in the prescribed form and manner by the
selling dealer; and such authority shall allow the claim only if it is satisfied after
making such inquiry as it may deem necessary that the particulars contained in the
certificate produced before it are true and correct.

(4) The State Government may, from time to time, frame rules
consistent with the provisions of this Act for computation of input tax and when
such rules are framed, no input tax shall be computed except in accordance with
such rules. )

9. (1) The State Government may. in the public interest and subject to
such conditions as it may deem fit, accept from any class of dealers, in lieu of tax
payable under this Act, for any period, by way of composition, a lump sum linked
with production capacity or some other suitable measure of extent of business, or
calculated at a flat rate of gross receipts of business or gross turnover of purchase
or of sale or similar other measure, with or without any deduction therefrom, to be
determined by the State Government, and such lump sum shall be paid at such
intervals and in such manner, as may be prescribed, and the State Government
may, for the purpose of this Act in respect of such class of dealers, prescribe
simplified system of registration, maintenance of accounts and filing of returns
which shall remain in force during the period of such composition.

{2) No dealer in whose case composition under sub-section (1) is in
force, shall issue a tax invoice for sale of goods by him and no dealer 1o whom
goods are sold by such dealer shall be entitled to any claim of input tax in respect
of the sale of the goods to him.

(3) A dealer in whose case composition under sub-section {1} is made
and is in force may, subject to such restrictions and conditions, as may be prescribed,
opt out of such composition by making an application containing the prescribed
particulars in the prescribed manner to the assessing authority, and in case the
application is in order. such compaosition shall cease to have effect on the expiry of
such period after making the application as may be prescribed.

10. (1) The amount of tax, penalty or interest payable and the amount of
refund due, under the provisions of this Act, shall be rounded off to the nearest
rupee and for this purpose fifty paise or more shall be increased to one rupee and
less than fifty paise shall be ignored.

(2) If after rounding off, as provided in sub-section (1}, the sum payable
by an assessee or refundable to him, as the case may be, is less than ten rupees, the
same shall be ignored.

(3) Nothing in this section shall apply for the purpose of collection by
adealer of any amount by way of tax in respect of any purchase or sale of goods by
him.
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Chapter-III

Registration of dealers

N 11. (1) Every dealer liable to pay tax under su.b-section (1) of section 3,  Registration.
who either held registration certificate under the Act of 1973 or whose application

for registration under the said Act was pending till the appointed day, shall inform

the assessing authority of such particulars of his business in such form and manner

within such period as may be prescribed and such authority after receipt of such

information, if it is satisfied about the correctness of the same by making such

inquiry as it may consider necessary, shall issue to him a registration certificate

under this Act which shall be valid from the appointed day, otherwise, it shall, after

giving the affected person a reasonable opportunity of being heard, pass an order

declining registration :

Provided that during the period prescribed for furnishing the
information and till such time final decision is taken on the same, the
registration certificate issued under the Act of 1973 shall be deemed to
have been issued under this Act except when registration is declined.

(2) Every dealer liable to pay tax, on whom sub-section (1) does not
apply, shall, and any dealer, who does not deal exclusively in exempted goods,
may, notwithstanding that he is not liable to pay tax under section 3, make an

‘application for registration to the assessing authority within such time, in such
¥ form and manner, on payment of such fees not-more than five hundred rupees, as
may be prescribed.

(3) Ifthe prescribed authority is satisfied that the applicant is a bonafide
dealer and the application for registration made by him is in order, he shall, subject
to the provisions of section 12, grant him a certificate of registration in the prescribed
form and such certificate of registration shall be valid from such date, as may be
prescribed.

(4) Any dealer to whom a registration certificate has been granted shall,
from the date specified in the registration certificate which shall not be later than
the date of grant of the registration certificate to him, be liable to tax and shall
continue to be liable to tax so long as the registration certificate held by him is not
cancelled notwithstanding that his liability to pay has ceased under sub-section (6)
of section 3.

(5) The assessing authority may, on information furnished to him under
section 13 from time to time, by order, amend any certificate of registration and
may cancel the same if the business is closed and such amendment in, or cancellation
of, the certificate shall take effect from such date as may be prescribed.

(6) When —

(a) any business, in respect of which certificate has been granted,
A has been discontinued; or
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or for the proper custody and use of any forms referred to in this Act or the rules
mude thereunder which are printed under the authority of the State Government or
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muy be reyuired w 0 furnisiea by any ocaler under either of the atoresaid
SU0-SECHUNS i iy Agpregine of tne amount of such security and the amount of
adaifionad .ecuiily tnat may be requited to be furmished by any dealer under
sub-section (21, shall in no case exveed the lux payuble, in accordance with the
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(b) the liability to pay tax of any dealer ceases in terms of
sub-section (6) of section 3,

the assessing authority shall, after giving a reasonable opporiunity of being heard
to the affected person, cancel the certificate of registration and the cancellation
shall come inio force after the expiry of such period, as may be prescribed. L .

(7) A taxing authority not below the rank-of Deputy Excise and Taxation
Commissioner incharge of a district may, in the prescribed manner, cancel, subject
to such restrictions and conditions, as may be prescribed, the certificate of
registration issued to a dealer -

-

(a) for being held guilty of avoidance of tax under this Act or the
Central Act;

(b) - for misusing the certificate of registration; or
(c) for any other sufficient cause :

Provided that no order affecting any dealer adversely shall be
made under this sub-section without affording him a reasonable
opportunity of being heard.

12. (1) Where it appears to the authority to whom an application is made
under section 11 to be necessary so to do for the proper realisation of the tax payable
or for the proper custody and use of any forms referred to in this Act or the rules
made thereunder which are printed under the authority of the State Government or
are required to be authenticated by any authority under this Act before use, he may, ¥
by an order in writing and for reasons to be recorded therein, impose as a condition
for the issue of a certiticate of registration, a requirement that the dealer shall furnish
in the prescribed manner and within such time as may be specified in the order
such security as may be so specified, for all or any of the purposes of this Act.

(2) Where it appears to the assessing authority to be necessary so to
do for the proper realisation of tax payable under this Act or for the proper custody
and use of the forms referred to in sub-section (1), he may, at any time while such
certificate is in force, by an order in writing and for reasons to be recorded therein,
require the dealer, to whom the certificate has been granted, to furnish within such
time as may be specified in the order and in the prescribed manner such security or,
if the dealer has already furnished any security in pursuance of an order under this
sub-section or sub-section (1), such additional security, as may be specified in the
order, for all or any of the aforesaid purposes.

(3) No dealer shall be required to furnish a security under
sub-section (1) or sub-section (2) by the authority referred to therein, unless he has
been given a reasonable opportuaity of being heard and the amount of security that
may be required to be furnished by any dealer under either of the aforesaid
sub-sections or the aggregate of the amount of such security and the amount of
additional security that may be required to be furnished by any dealer under
sub-section (2), shall in no case exceed the tax payable, in accordance with thg
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estimate of such authority, by the dealer for the year in which such security or, as
the case may be, additional security is required to be furnished.

(4) Where the security furnished by a dealer under sub-section (1) or

sub-section (2) is in the form of a surety bond and the surety becomes insolvent or

3 otherwise incapacitated or dies or withdraws, the dealer shall, within thirty days

of the occurrence of any of the aforesaid events, inform the authority granting the

certificate of registration and shall within ninety days of such occurrence furnish a

fresh surety bond or furnish in the prescribed manner other security for the amount
of the bond.

(5) The assessing authority may, by order and for good and sufficient
cause, forfeit the whole or any part of the security furnished by a dealer —

(a) for realising any amount payable by the dealer under this Act; or

(b) if the dealer is found to have misused any of the forms referred to
in sub-section (1) or to have failed to keep them in proper custody
or to have failed to furnish information in respect of their use or
surrender them as prescribed : :

Provided that no order shall be passed under this sub-section
without giving the dealer a reasonable opportunity of being heard.

(6) Where by reason of an order under sub-section (5), the security
furnished by any dealer is rendered insufficient, he shall make up the deficiency in
Yy ¥
Ysuch manner and within such time, as may be prescribed.

(7) If a dealer fails to comply, with an order under sub-section (1) or
sub-section (2), or with thie provisions of sub-section (4) or sub-section (6), the
prescribed authority, may; after affording the.dealer a reasonable opportunity of
being heard, order —

(a) that no form referred to in sub-section (1) shall be issued to him
or authenticated until the dealer has complied with such orders
or such provisions, as the case may be; or

(b) the rejection of the application for registration, or if the dealer is
already registered under this Act, cancellation of his registration
certificate, as the case may be, and in the event of rejection of
application for registration, the dealer shall be deemed to have
failed to apply for registration for the purposes of section 16.

13. If any dealer to whom the provisions of sub-section (2) of section 14  Information to be
apply, — furnished
regarding change
(a) sells, transfers or otherwise disposes of or discontinues his of business etc.
business;

(b) sells, transfers or otherwise disposes of or discontinues his place(s)
‘ of business or opens new place(s) of business;
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(¢) changes the name, constitution or nature of his business including
change in the goods traded or manufactured or used-in business
or manufacture; or

(d) appoints an authorised agent,

he shall within the prescribed time, inform the assessing authority‘
accordingly, and if any dealer dies, his legal representative shall in like manner
inform the said authority :

Provided that if a dealer or his legal representative, as the case
may be, fails to inform of the change as required under the foregoing
provision having the effect of transferring the liability to pay tax on
another person, then, notwithstanding the change, any tax which such
person has become liable to pay after the change has taken place, may
be recovered as if no change has taken place :

Provided further that nothing in the foregoing proviso shall
discharge the transferee or the succeeding dealer as a result of change,
of his liability to tax.

Chapter-1V

Filing of returns, assessment and collection of tax, refund

Submission of 14. (1) Tax payable under this Act shall be paid in the manner and at such o
g intervals as hereinafter provided.
payment of tax.

(2) The following dealers or class or classes of dealers, whether or not
liable to pay tax, namely:—

(a) such class or classes of dealers as may be prescribed;

(b) such dealer as may be required so to do by the assessing authority
by notice in the prescribed form served in the prescribed manner;

(c) adealer who has applied for the grant of registration certificate
but no final decision on his application has been taken; and

(d) every registered dealer,

shall furnish such returns including for statistical purposes at such intervals, verified
by such persons, by such dates and to such authority, as may be prescribed and
different returns may be prescribed for different class or classes of dealers, and if
the tax due according to such returns is more than the tax paid under sub-section (3)
or sub-section (4), as the case may be, he shall, in the manner prescribed, pay the
balance with interest at the rate specified in sub-section (6) before furnishing the
returns and attach therewith the proof thereof.

(3) Every dealer whose aggregate liability to pay tax under this Act, Act
of 1973 and the Central Act for the last year or part thereof according to the return;ﬂ
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filed by him is equal to or more than one lakh rupees or such other sum, as may be
prescribed, shall, in the manner prescribed, pay on or before the fifteenth day of
each month the full amount of tax payable by him for the previous month, computed
by him in accordance with the provisions of this Act and the rules made thereunder:

Provided that if he is not able to quantify his tax liability accurately
by that time, he shall pay an amount equal to monthly average of his tax
liability in the last year (or such shorter period for which he has been
liable to pay tax in that year) as tax provisionally, and he shall pay the
balance, if any, on or before the twenty-fifth day of the month, and the
excess, if any, he may adjust with his future tax liability.

(4) Every dealer on whom sub-section (3) does not apply, shall, in the
prescribed manner, pay in the month immediately following each quarter, the full
amount of tax payable by him for the quarter, computed by him in accordance with
the provisions of this Act and the rules made thereunder.

(5) If a dealer discovers in any return furnished by him, any omission
or other error, which he could not have rectified after the exercise of due diligence
before furnishing the return, he may at any time before the date prescribed for
furnishing of return for the next period by him, furnish a revised return, and if the
revised return shows a greater amount of tax to be due than was shown in the
original return, it shall be accompanied by a receipt showing payment of the extra
amount along with simple interest thereon calculated at the rate of one-and-a-half
per cent per month for the period the amount remained unpaid due to the omission

or error, in the State Government treasury in the manner prescribed.

(6) If any dealer fails to make payment of tax as required by
sub-sections (3), (4) and (5), he shall be liable to pay in addition to the tax payable
by him, simple interest at one-and-a-half per cent per month if the payment is made
within ninety days from the last date specified for the payment of tax, but if the
default continues thereafter, he shall be liable to pay simple interest at three per
cent per month for the whole of the period from the last date specified for the
payment of tax to the date he makes the payment.

15. (1) Thereturns furnished by a dealer shall be duly acknowledged in the
manner prescribed, and where all the returns relating to an assessment year have
been filed and are complete in material particulars, the dealer shall, subject to the
provisions of sub-section (2), be deemed to have been assessed for that year:

Provided that where the returns are not complete in material
particulars, the dealer shall be given an opportunity to complete them.

Explanation.— A return is complete in material particulars if it
contains the information required to be furnished therein, is correct
arithmetically, accompanied with the statutory lists, documents and proof
of payment of tax due according to the return in full and is duly signed
by the dealer.

Assessment of
registered dealer.
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(2) Subject to the rules which the State Government may frame for
selection of cases for scrutiny in respect of dealers required to file returns under
sub-section (2) of section 14, the assessing authority shall, in respect of each selected
case, serve on the dealer concerned the prescribed notice in the prescribed manner
requiring him, on a date and at a place specified therein, either to attend in person
or to produce or to cause to be produced any evidence on which such dealer may
rely in support of the returns filed by him relating to the period under assessment
(hereinafter referred to in this section as ‘assessment period’) :

Provided that the assessment period covered by a notice referred
to in the foregoing provision shall not exceed one year and such notice
shall be served on the dealer before the expiry of one year from, the last
date prescribed for filing the last return relating to the assessment period
or, the actual date when any return relating to the assessment period has
been filed last, whichever is later.

(3) On the day specified in the notice or as soon afterwards as may be,
the assessing authority shall, after hearing such evidence as the dealer may produce
and such other evidence as it may require on specified points, assess the amount of
tax due from him :

Provided that no order under this sub-section shall be passed
after the expiry of three years from the close of the year to which the
assessment relates.

(4) If a dealer, having furnished returns in respect of a period, fails to
comply with the terms of a notice issued under sub-section (2) or sub-section (3),
the assessing authority shall, before the expiry of three years from the close of the
year to which such returns relate, assess to the best of its judgement the amount of
tax due from him.

(5) If a dealer fails to furnish return(s) in respect of any period by the
prescribed date, the assessing authority may, at any time before the expiry of three
years from the close of the year to which such return(s) relate, after giving the
dealer a reasonable opportunity of being heard, assess, to the best of its judgement,
the amount of tax, if any, due from him and for this purpose he may presume that
his taxable turnover for the assessment period is the same as for the corresponding
period of the last year and input tax is nil:

Provided that if the return(s) is(are) filed in the mean time the
assessing authority may consider the same.

(6) The assessing authority may, for the purpose of complying with the
requirements of this section, visit after prior notice any or all place(s) of business
of a dealer of such class or classes as may be prescribed, and may inspect and
examine with the assistance of such persons as it considers necessary all business
activities, processes, accounts, records, documents and other things relevant to the
proceedings, and the dealer shall render all the necessary assistance in carrying out
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such inspection and examination for as long a period as such authority considers
necessary.

(7) Any assessment made under this section shall be without prejudice

_ to any penalty imiposed under this Act.

Note — An assessment relating to a part of a year shall, for the purpose of
computing time limitation under this section, be deemed to relate
to the year.

16. If upon information which has come into his possession, the assessing
authority is satisfied that any dealer has been liable to pay tax in respect of any
period but has failed to apply for registration, it shall, before the expiry of three
years following the end of such period, after giving him a reasonable opportunity
of being heard, assess, to the best of its judgement, the amount of tax due from him
in respect of such period and all subsequent periods and shall direct him further to
pay by way of penalty a sum equal to the amount of tax found due as a result of
such assessment.

Explanation.— For the purposes of this section, a dealer shall be
deemed to have failed to apply for registration, if he makes an incomplete
application for registration or, having made an application for registration,
fails to comply with any direction given to him by the assessing authority
within the time specified by it as a result of which his application is
filed.

17. If in consequence of definite information which has come into its
possession, the assessing authority discovers that the turnover of the business of a
dealer has been under assessed or has escaped assessment or input tax or refund
nas been allowed in excess in any year, it may, at any time before the expiry of five
years following the close of that year or before the expiry of two years following
the date when the assessment for that year becomes final, whichever is later, after
giving the dealer a reasonable opportunity, in the prescribed manner, of being heard,
reassess the tax liability of the dealer for the year for which the reassessment is
proposed to be made; and for the purpose of reassessment the assessing authority
shall, in case the dealer fails to comply with the terms of the notice issued to him
for the purpose of reassessment, have power to reassess to the best of its judgement.

18. (1) Notwithstanding the provisions relating to the period of limitation
contained in sections 15, 16 and 17, assessment or reassessment, as the case may
be, may be made—

(i) in consequence of, or to give effect to, any order made by any
court, or any authority under this Act within a period of two years
of receipt of copy of such order by the assessing authority;

(ii) before the expiry of five years following the close of the year,
- which any book, account, register or document seized under
section 29 relates to, provided the proceedings do not extend after

Assessment of
unregistered
dealer liabl€ to
tax.

Reassessment of
tax.

Period of
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completion of
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to apply in certain
cases.
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the expiry of the period sgewtied in third pecviso o sub-secton (4)
vl section 29,

(2} Whore the assessment or reassessment proceedings relating to any dealer
remained stayed including stay of passing the final order for any period, by order
of any court, or any authority under this Act, such period shall be excluded in
computing the period of limitation for assessroent or reassessment specified n
section 15, section 16 or section t7. as the case may he,

19. Any taxing authority or appellate authority, may. st any time, within a
period of two years from the date of supply ot copy of the order passed by itin any
case, rectify any clerical or arithmetical mistake appurent from the record of the
case:

Provided that no order shall be passed under this section without
giving the person adversely affected thereby a reasonable opportunity
of being heard.

20. (1) If any person hus charged any amount purporied to be tax in excess
of the tux leviable, no order allowing refund of the excess amount shall be passed
in his favour by any authority under this Act or by any court unless he refunds such
amount to those from whom it was tharged, and where charged from a VAT dealer.
the input tax shall be duly adjusted.

(2) No refund of input tax shall be admissible to a VAT dealer except —

(a) inrespectof input tax relating to the goods which have been sold
in the course of export of goods out of the territory of India or
have been used 1n manutacture and the manufactured goods have
been sold in the course of export of goods out of the territory of
India, in full; and

(b} in respect of input tax relating to the guods which have been sold
in the State or 1n the course of inter-State trade o0 commerce or
have been used 1n manufacture and the manufactured goods have
been sold in the State vr in the course of inter-State trade or
commerce, only tu the extent of such input tax exceeding the tax
including the central sales tax calculated on sale of goods on
aceount of difference in rate of tax between the input tax and the
tax calculated on sales,

and the balance input tax after reducing therefrom the tax including the central sale
tax levied on the sale or purchase of goods, as the case may be, shall be carried
over for adjustment with future tax hability,

(3) A VAT dealer may seek refund by making an application containing
the prescribed particulars accompanied with the prescribed documents in the
prescribed manner to the assessing authority who shall, after examination of the
application, allow provisionally refund to the dealer.
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(4) Where the assessing authority finds on assessment of a dealer that
he has paid any amount in excess of tax, interest or penalty assessed or imposed on
him under this Act, it shall allow refund of the excess amount or ailow the same to
be carried forward for adjustment with future tax liability, as the case may be.

(5} Any amountrefundable to any person as a result of an order passed
by any court, appellate authority or revising authority, shall be refunded to him on
an application containing the prescribed particulars accompanied with the prescribed
documents made in the prescribed manner to the preseribed authority.

(6) The amount refundable under the foregoing provisions of this
section to any person shall be subiect to the approval in the prescribed manner of
the prescribed authority who may, by order in writing passed after providing
opportunity of being heard to the affected person, change the amount of refund or
order that no refund is due.

(7) Before any refund is given to any person under this Act it shall be
first adjusted with any amount due from him under this Act or the Central Act for
any period and the balance, tf any, only shall be refunded to him.

(8) Any amount ultimately found due to any person, which he paid as
a result of an order passed under this Act, shall be refunded to him with simple
interest at the rate of one per cent per month for the period from the date of payment
to the date when refund is given to him.

(9 Any amount, not falling within sub-section (8), refunded after a
period of sixty days from the date of making an application under sub-section (5)
shall carry with it simple interest ar the rate of one per cent per month for the period
from the date of making the application to the date when the refund is made.

(10) Any amount due to a dealer under sub-section (4) but not refunded
to him within sixty days from the date of passing the order allowing the refund,
shall carry with it simple interest at the rate of one per cent per month for the period
from the date of passing the order allowing the refund to the date when the refund
is made,

(11) Where any question arises as to any peried to be excluded for the
purposes of calculation of interest payable under sub-section (9) or sub-section (10)
because the delay for the period in question has been due to the fault of the assessee
entitled 1o the refund, such question shall, after giving the assessee a reasonable
opportunity of being heard, be determined by the Commissioner by an order in
writing.

21. (1) Where an order giving rise to a refund is the subject matter of
further proceedings and the taxing authority interested in the success of such
proceedings is of the opinion that the grant of the refund is likely to adversely
affect the recovery in the event of success of such proceedings, he may, for reasons
to be recorded in writing, withhold the refund and shall. if such authority is below
the rank of Commissioner. refer the case, within thirty days of the application for
the refund, to the Commissioner for order.

Power Lo withhold
refund.
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(2) If areference has been made to the Commissioner under sub-section (1)
in time, he may either pass an order withholding refund or direct that refund be
made on furnishing of security except cash security of the like amount or deciine w
withhold: the refund:

Provided that if no order withholding the refund 1s received within
ninety days of making the reference to the Commissioner. the refund
shall be given forthwith.

Chapter-V
Recovery of tax

22. (D) The amount of any tax assessed and the penalty imposed under
this Act shall be paid by the dealer in the manner prescribed within a period of
thirty days from the date of service of notice of demand in the prescribed form
issued by the assessing authority for this purpose.

{2) A taxing authority who is required to recover any dues under this
Act from an assessee, tf satisfied thal the assessee iy unable to pay the whole of the
amount due against him within the time allowed to him for payment, it may. with
the prior approval of the officer incharge of the district by order in writing, extend
the date of payment of such dues or allow him to pay the same by instalments
against an adequate security or bank guarantee subject to payment of interest under
the provisions of section 23.

(3) The Commissioner or an officer authorised by him in writing in
this behalf, may, on an application made to him, modify an order passed under
sub-section (2) or an order passed by him under this sub-section.

(4} Notwithstanding anything contained in section 33, any order passed
under sub-section (2} or sub-section (3} shall not be appealable.

23, (1) If any amount, specified in a notice of demand issued under
section 22, or directed to be deposited by an order passed under this Act, whether
as tax or penalty or both, is nut paid within a penaod of thirty days trom the date of
service of the notice or the supply of the copy of the order to the assessee, as the
case may be, then, he shall be liable to pay in addition to the amount due from him
simple interest on such amount at one-and-a-half per cent per month if the payment
1s made within ninety days but if the default continues thereafter, at three per cent
per month for the period from the last date for the payment of the amount in time to
the date he makes the payment:

Provided that where the recovery of any tax or penalty is stayed
by the High Court or the Supreme Court, the amount of such tax or
penalty shall be recoverable wath simple interest at one-and-a-half per
cent per month on the amount ultimately found due for the period the
stay of recovery of the amount continued.
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(2) The interest leviable under this Act shall not exceed the amount of
tax or penalty on the non-payment or late payment of which such interest is charged.

{31 For the purpose of computation of interest payable under any
provisions of this Act. rate of interest per month shall mean the rate per thirty-day
pertod and interest for any shorter period shall be calculated proportionately and
where the amount due on which interest is payable is paid in parts, the interest shall
be computed separately for each part.

fHustration— Rs. 15,000 payable as tax upto 1* June. 2003, are paid as
follows: Rs.5.000 on 28" May, 2003, Rs.3,646 on 10" August, 2003, Rs.2,348 on
15" October. 2003 and Rs.4,006 on 20™ December, 2003, the interest payable on
late payment shall be Rs.1,256 (rounded off), as shown below:-

Amount paid Last date for Actual Delay in Interest
payment date of number payable
without payment of days on late
Interest payment

5.000 01-06-03 28-05-03 Nil Ni!
3,646 01-06-03 10-08-03 70 127.61
2.348 01-06-03 15-10-03 136 319.33
4,006 01-06-03 20-12-03 202 80921

Total : 1,256.15

24. (1) The State Government may, having regard to the effective recovery
of tax, require in respect of contractors or any other class or classes of dealers that
any person making payment of any valuable consideration tb them for the execution
of a works contract in the State involving transfer of property in goods, whether as
goods or in some other form or for sale of goods in the State, as the case may be,
shall, at the time of making payment, whether by cash, adjustment, credit to the
account, recovery of dues or in any other manner, deduct tax in advance therefrom
which shall be calculated by multiplying the amount paid in any manner with such
rate not exceeding ten per cent, as the State Government may, by notification in the
Official Gazette, specify and different rates may be specified for different works
contracts or ¢lass or classes of dealers, and that such person shall keep record, of
the payments made and, of the tax deducted in advance therefrom, for a period of
tive years from the close of the year when the payments were made and shail
produce such record before the prescribed authority when so required for carrying
out the purposes of this Act, '

{2) The provisions of sub-section (1} shall not apply where the amount
or the aggregate of the amounts paid or likely to be paid during a year by any
person to a dealer does not or is not likely to exceed one lakh rupees or such other
amount as may be prescribed.
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13} Every person who is required to deduct tax in advance under
sub-section ¢ 1} shall furnish such returns at such intervals by such dates in such
manner o such authonty as may be presenibed and shall pay the tax deducted
according to such returns to the State Government in such manner as may be
prescribed.

{4) Every person referred to in sub-section (3) shall issue to the payee
a certificate of tax deduction and payment in such form in such manner as may be
prescribed,

{5) Any tax puid to the State Government in accordance with
sub-section (31 shall be adjustable by the payee. on the authority of the certificate
issued to him under sub-section (4), with the tax payable by him under this Act and
the assessing authority shall, on furnishing of such certificate to it, allow the benefit
of such udjustment after due verification of the payment.

{6} 1f any person fails to deduct the whole ar any part of the tax as
required by or under the provisions of sub-section { 1), or fails to pay the whole or
any part of the tax as required by or under sub-section (3}, then, the authority
referted to wn sub-section {3) may. at any nme within five years of the close of the
year when he failed to do so, by order in writing, direct him, after giving him a
reasonable opportunity of being heard. to pay. by way of penalty, a sum equal to
the amount of tax which he tailed to deduct or pay as aforesaid.

25. (1) Notwithstanding anything w the contrary contained in section 11,
section 13 and section 28, a casual rrader shall, —

{a) at least three days before commencing business in the State,
inform the assessing authority of such particulars of his business
in such torm and manner as may be prescribed;

(b} deposit security in cash as may be fixed by the assessing authority
which shall not exceed estimated liability to pay tax for seven
days or such lesser period for which the casual trader is conducting
the business;

(¢} pay tax daily on the sales made during the previous day;

(d) furnish t the assessing authority immediately after conclusion
of his business in the State a return of the business in the prescribed
torm and manner; and

(e} not issue any tax invoice for sale of goods by him and no dealer
to whom any goods are sold by such dealer shall be entitled to
any claim of input tax in respect of the sale of such goods to him.

(2) The assessing authority shall, after verification of information
furnished to it under clause (a) of sub-section () and after getting security under
clause (b} of that sub-section, allot 2 temporary registration number to the casual
trader.
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(3) The assessing authority may, after allotting temporary registration
number to a casual trader. issue to him in limited number as per his genuine
requirement, forms for use as the deciaration referred to 1n sub-section (2) of
section 31 for bringing goods for sale in the State and for taking the goods left
unsold. The casua) trader shall render complete account of the used forms and
surrender the unused forms with the return referred to in clause (d) of sub-section (1).

{4) The assessing authorily shall, after examination of, the return
furnished to it by the casual trader under clause (d} of sub-section (1), the forms
referred to in sub-section (3) and the accounts maintained by him including the
sale invoices issued, assess him to tax on the day when the return is received or as
soon afterwards as possible and after adjusung any tax due from him refund the
balance amount of security to him.

26. Any amount due under this Act inc!udi'ng the tax admitted to be due
according to the returns filed, which remains unpaid after the last date specified for
payment, shall be the first charge on the property of the defauiter and shall be
recoverable from him as if the same were arrears of land revenue.

27. Where any person liable to pay any tax or other dues under this Act
creates during the period any proceedings under this Act are pending against him,
a charge on, or transfers, any immovable property belonging to him in favour of
any other person, such charge or transfer shall be void as against any claim in
respect of any tax or other dues payable by such person as a result of the completion
of the said proceedings unless he proves that such charge or transfer was not with
the intention of defrauding any such tax or other dues.

Chapter-V]

Maintenance of accounts, Inspection of business premises, Survey,
Checking of goods in transit, Furnishing of information by clearing and
forwarding agents.

28. (I) Every dealer liable to furnish returns under sub-section {2) of
section 14 shall keep a true and proper account of his business, and if the assessing
authority considers that such account is not sufficiently clear and intelligible to
enable him to make a proper check of the returns referred to in that sub-section, he

may require such dealer by notice in writing to keep such accounts, as he may, in-

writing, direct subject to anything that may, with a view to making proper assessment
of 1ax, be prescribed.

{2) Every dealer required to furnish returns under sub-section (2) of
section 14 shail —

() in respect of every sale of goods, effected by him—
(1) to any dealer;

{it} to any other person on credit;

Amount due under
this Act
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Transfer 10
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i1} to any other person on cash, where the sale price of the
gonds exceed one hundred rupees or such other amount
not exceeding five hundred rupees, as may be prescribed,
compulsorily. otherwise, on demand by such person,

issue to the purchaser. where he 1s a VAT dealer to whom the goods are sold for
resale by him or for use by him in manufacture or processing of goods for sale, a
tax invoice, otherwise a retail/other sale invoice, -—

{A) inthe case of specific or ascertained goods, at the time the contract
of sale is made; and

{B} in the case of unascertained or future goods, at the time of their
appropriation to the contract of sale;

showing the prescribed particulars :

Provided that if the contract of sale requires that the goods be
delivered over a period of me, he may 1ssue a delivery note showing
the prescribed particulars at the time of dispatch of the goods, every
time such dispatch is made, and when the delivery of the goods is
complete or a month closes in between, he shall issue a consolidated tax
invoice or retail/other sale invoice, as the case may be, showing the
prescribed particulars, in respect of the goods sold during the month or
part thereof, as the case may be:

(b} maintain, in the prescribed manner, account of all sales not falling
within clause (a); :

{c} inrespect of every dispatch of goods otherwise than by sale, issue
adelivery note at the time of the dispatch showing the prescribed
particulars; and

(d) preserve a carbon copy of every invoice or delivery note issued
under clause (a) or clause (c) for a period of eight years following
the close of the year when the sale was made and where some
proceedings under this Act are pending, till the completion of
such proceedings.

{3) A VAT dealer who returns any goods sold to him by another VAT
dealer on a tax invoice, shall issue to the seiling VAT dealer at the time of return of
the goods, a delivery-cum-debit note showing the prescribed particulars and shall
reverse the input tax availed of by him relating to the goods.

29. (1) A taxing authority may, for the purposes of this Act, require any
dealer to produce before him any book, document or account relating to his business
and may inspect, examine and copy the same and make such enquiries from such
dealer relating to his business, as may be necessary.
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{2) Every registered dealer shall —~

{4) maintain day to day accounts of his business;

(b1 mamntain a list of his account books, display it along with his
registratiun certificate and furnish a copy of such list to the
assessing authority;

(¢} produce. if so required, account books of his business before the
assessing authority for authentication in the prescribed manner;

{d) retain his account books at the place of his business, unless
removed therefrom by an official for inspection, by any official
agency or by auditor, or for any other reason which may be
considered to be satisfactory by the assessing authority;

(e} preserve his account books for a period of eight years after the
close of the year to which such books relate and where some
proceedings under this Act are pending, till the completion of
such proceedings.

(3) The provisions of sub-section (2} shall apply muratis mutandis to
every such dealer who is liable to furnish returns under sub-section (2) of section 14,

. {4) 1f any officer referred to in sub-section (1) has reasonable grounds
for believing that any dealer is trying to evade liability to tax or other dues under
this Act, and that anything necessary for the purpose of an investigation into his
liability may be found in any book, account, register or document, the officer may
seize such book, account, register or document as may be necessary. The officer
seizing the book, account, register or document shali forthwith grant a receipt for
the same and shall,—

{a) in the case of a book. account, register or document which was
being used at the time of seizing, within a period of thirty days
from the date of seizure; and

{b) in any other case, within a period ot one-hundred-cighty days
from the date of seizure,

return it to the dealer or the person from whose custody it was seized, after
examination or after having such copies or extracts taken therefrom as may be
considered necessary;, pravided the dealer or the aforesaid person gives a receipt in
writing for the book, account, register or document returned to him. The officer
may, before returning the book, account, register or document, affix its signatures
and its official seal at one or more places thereon, and in such case the dealer or the
aforesaid person will be required to mention in the receipt given by him the number
of places where the signatures and seal of such officer have been affixed on each
book, account, register or document :

Provided that the seized book, account, register or document may
be retained for a longer period if so required :
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Provided further that if the seized book, account, register or
document is retained by any taxing authority other than the Commissioner
for more than the period specified in clause (a) or clause (b), as the case
may be, the reasons for doing so shall be recorded in writing and the
approval of the Commissioner shall be obtained by the said authority
before the specified period or the extended peniod, as the case may be,
expires :

Provided further that any proceedings taken up as a result of
examination of seized material shall be concluded before the expiry of
one year from the date of the seizure except that the proceedings may,
with written permission of the Commissioner, continue for one more
year.

(5) For the purposes of sub-section (2} or sub-section (3} or sub-section {4),
the officer, referred to in sub-section (1), assisted by such persons as he may consider
necessary, may enter and search any office, shop, godown or any other place of
business of the dealer or any building, dwelling house or place, or means of wansport,
goods carrier or vehicle where such officer, has reasons to believe that the dealer
keeps, or is for the time being keeping, any book, account, register, document,
goods or anything relating to his business :

Provided that before entering and searching any premises the
aforesaid officer shall record in writing the reasons for making such
entry and search and shall obtain the sanction of the Commisstoner or of
such other officer not below the rank of Deputy Excise and Taxation
Commissioner as the Commissioner may, for this purpose, authorise in
writing :

Provided further that no entry for search in a dwelling house shall
be made —

(1) after sunset and before sunrise;

(i) by an officer below the rank of an Excise and Taxation
Officer;

(iii) without obtaining the sanction of the Depuly
Commissioner or Sub-Divisional Officer {Civil) within
whose jurisdiction such house is situated.

(6) The power conferred by sub-section (5), shall include the power,-

(i} where any person in or about such premises 1s reasonably
suspected of concealing about his person anything for which
search should be made, to search such person, and, if such person
is a woman, the search shall be made by another woman, with
strict regard to decency;

{i1) toopen and search any box, till or receptacie in which any book,
account, register, document, sale proceeds, goods or anything
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which is relevant to any proceeding under this Act may be
contained;

(iii) tomake anote or inventory of anything including cash and goods
found as a result of such search;

{iv} torecord the statement of a dealer or any person connected with
his business including a bailee or a transporter, and such statement
may, after giving the affected person a reasonable opportunity of
being heard, be used for the purpose of deiermining his liability
to tax;

{v} to take into possession and handover to other person for safe
custody or to remove to safe custody any unclaimed goods after
posting a notice, containing a brief narration of events resulting
inta such action with description, quantity and estimated value
of the guods, requiring the owner of the goods to appear before it
on a date and at a place specified therein with the proof of
ownership of the goods and their entry in the books of account
maintained in the normal course of business, at a conspicuous
part of the place or building from where the goods are 1aken into
passession, and a copy of such notice shall also be served upon
on the occupier of the place or building

Provided that if no claim to the ownership of such
goods is made before such officer within twenty days of such
notice. the officer may sell the goods by public auction or
utherwise dispose them of in the manner prescribed and deposit
the sale proceeds, or the amount obtained by the disposal of the
goods. in the State Government treasury ¢

Provided turther that if the goods are of perishable nature
or subject to speedy and natural decay or are such as may, if
held, lose their value or when the expenses of keeping them in
custody are likely to exceed their value, the officer may
immediately sell such goods or otherwise dispose them of in the
manner prescribed.

Fxplanation.—For the purpose of this clause “occupier” includes an owner,
manager or any other person 18 occupation or having control
of the place or building,

(7) Where any officer referred to in sub-section (1) finds any taxable
goods in any office, shop, godown ar any other place of business or any building or
place, or goods carrier or vehicle of, or which for the time being is under the control
of, a dealer on whom the provisions of sub-section {2) of section 14 apply but not
accounted for by him or the person incharge of the goods carrier or vehicle in his
books, accounts, registers and other documents, the officer may, after giving such
dealer a reasonable opportunity of being heard, impose on him a penalty computed
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by multiplying the value of the goods with three times the rate of tax applicable on
sale of gouds subject to a maximum of thirty per cent of the value of the goodb. and
direct him to account for the goods in his books of account :

Provided that where the goods accounted for are underpriced,
the penalty shall be computed by multiplying the difference between
the market price and the price at which the goods have been accounted
for with three times the rate of tax applicable on sale of goods.

30. (1) A taxing authority may, for the purpase of identifying an
unregistered dealer ltable to tax or estimating extent of business of any dealer or
making verification of documents furnished to or produced before it or any other
authority under this Act, or for the purpose of coliecting any data or conducting a
market survey which may be useful for tax adminsstration under this Act, or for
carrying out other purposes of this Act. visit —

{a) any place of business within the area of its jurisdiction; or

{by any place of business of a dealer to whom such authority, granted
or, as the case may be, ts competent to grant, a certificate of
registration under this Act, -

whether such place be the principal place or not of such business, and require any
proprietor, employes or any other person who may at that time and place be attending
in any manner to, or helping in. the carrying on of such business —

(i) toafford it the necessary facility to inspect such books of account
or other documents as he may require and which may be available
at such place;

{ii} to afford it the necessary facility to check or verify the stock of
goods, sale proceeds of goods. cash or thing which may be found
therein; and

(iit} to furnish such information as it may require as to any matter
which may be relevant to any proceeding, data collection or
market survey under this Act.

Explanation.— For the purposes of this sub-section, a place where a business is
carried on, shall also include any other place, whether any business
is carried on therein or not, in which the person carrying on the
business states that any of his books of account or other documents
or any part of his stock of goods or anything refating to his business
are kept.

(2) A taxing authority visiting any place of business under
sub-section { 1) may do so pnly during the hours at which such place is open for the
conduct of business and, in the case of any other place, only after sunrise and
before sunset.

{3) A taxing authority acting under this section may,—-
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(i) ifitso deems necessary, place marks of identification on the books
of account or other documents inspected by it and make or cause
to be made exiracts or copies therefrom;

(ii) make an inventory of ahy stock of goods, sale proceeds of goods,
cash or thing checked or verified by it; and

(iii) record the statement of any person which may be relevant to any
proceeding under this Act.

{4) A taxing authority acting under this section shall, on no account,
remove or cause to be removed from the place wherein it has entered, any books of
account or other documents or any cash, stock of goods or other thing except for
the purpose of making extracts or copies from the books of account or other
documents.

{3) Where, having regard to the nature and scale of expenditure
incurred by a dealer for establishing or running his business which may be relevant
for assessing the extent of the business, the taxing authority is of the opinion that it
is necessary or expedient so to do, it may require the dealer to furnish such
information as he may require as to any matter which may be relevant to any
proceeding under this Act and may have the statements of the assessee or any other
person recorded and any such statement may be used in evidence in any proceeding
under this Act.

31. (1) If with a view to preventing or checking evasion of tax in any
place or places in the State, the State Government, considers it necessary so to do,
it may, by notification in the Official Gazette direct the establishment of a check-post
or the erection of a barrier or both, at such place or places as may be notified.

(2) The owner or persen incharge of the goods and, when the goods
are carried by a goods carrier, the driver or any other person incharge of the goods
carrier, shall carry with him a goods carrier record, a trip sheet or log book, along
with a sale invoice or tax invoice or delivery note, as the case may be, and a
declaration containing the prescribed particulars in the prescribed form obtained
from the prescribed authority, duly filled in and signed by the prescribed persons,
in respect of the goods meant for the purpose of business and are carfied by him or
in the goods carrier and produce the same before an officer incharge of a check-post
or barrier or any person appointed under sub-section {1} of section 55 not below
the rank of an Assistant Excise and Taxation Officer or such other officer, as the
State Government may by notification in- the Official Gazette, appoint. checking
the goods carrier at any other place.

{3) At every check-post or barrier or at any other place, when so required
by any officer referred to in sub-section {2) in this behalf, the owner or person
incharge of the goods shall stop and the driver or any other person incharge of the
goods carrier, entering or leaving the limits of the State, shall stop the goods carrier, -
and keep it stationary. as long as may reasonably be necessary, and allow the officer
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incharge of the check-post or barrier, or the officer as aforesaid to examine the
goods-carried by him or in the goods carrier, by breaking open the package or
packages, if necessary, and inspect all records relating to the goods carried which
are in the possession of such owner or person incharge of the goods or the driver or
other person incharge of the goods carrier, who shall also furnish such oth
information, as may be required by the aforesaid officer, who, if considered
necessary may also search the goods carrier and the driver or other person incharge
of the goods carrier or of the goods.

(4) The owner or person incharge of the goods or goods carrier,
entering or leaving the limits of the State, shall furnish a copy of goods receipt,
documents as referred to in sub-section (2) or a declaration containing such
particulars in such form obtained from such authority, in the manner as may be
prescribed, of the goods carried by him or in such carrier, as the case may be, to the
officer incharge of the check-post or barrier and shall produce the copy of the said
goods receipt, documents or declaration duly verified and returned to him by the
officer incharge of the check-post or barrier before any other officer as mentioned
in sub-section (2):

Provided that where the owner or person incharge of the goods
or the driver or other person incharge of the goods carrier bound for any
place outside the State passes through the State, he shall in the prescribed
manner furnish, in duplicate, to the officer incharge of the check-post or
the barrier of his entry into the State a declaration in the prescribed form

and obtain from such officer a copy thereof duly verified; and shall deliver Y

within twenty-four hours or such other time as may be prescribed and
different lengths of time may be prescribed for different sets of entry
and exit check-posts or barriers, the said copy to the officer incharge of
the check-post or barrier at the point of his exit from the State, failing
which he shall be liable to pay a penalty, to be imposed, if he fails to
deliver the copy of the said declaration, by the officer incharge of the
check-post or barrier of the entry, of an amount computed as provided
in sub-section (8), and if he fails to deliver the said copy in time, by the
officer incharge of the check-post or barrier of the exit, of two thousand
rupees:

Provided further that no penalty shall be imposed unless the
person concerned has been given a reasonable opportunity of being heard:

Provided further that where the owner or person incharge of the
goods or the driver or other person incharge of the goods carrier bound
for any place in the State from any other place in the State has to pass
through another State, he shall furnish, in duplicate, to the officer incharge
of the check-post or barrier of his exit from the State, a declaration in the
prescribed form and obtain from him a copy thereof duly verified and
shall deliver the same to the officer incharge of the check-post or barrier
of his entry into the State, within four hours or such other time as may

.

R
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be prescribed und difterent lengths of time muy be prescribed for different
sets of exit and entry check-posts or barriers. of his exit from the State
through the check-post or barrier, tailing which he shalf be liable to pay
a penally. 1o be imposed. if he fails 1o deliver the copy of the said
declaration. by the officer incharge of the check-post or barrier of the
exit, of an amount computed as provided 1n sub-section (8), and if he
fails to deliver the said copy in time, by the officer incharge of the
check-post or barrier of the entry, of two thousand rupees :

Provided further that no penalty shall be imposed unless the
person concerned has been given a reasonable opportunuty of being heard.

{5) The Commissioner may issue directions to any dealer or class or
classes of dealers individually that the documents referred to in sub-section (2)
shall. in the absence of establishment of a check-post or the erection of a barrier
under sub-section { 1}, be furnished to such officer not below the rank of an Assistant
Excise and Taxauon Officer at such office in respect of such ¢lass or classes of
goods as mentioned in the directions. consigned to. or consigned by, such dealer(s)
and when such directions are issued, the person carrying the goods shall produce
the said documents duly verified and returned to him by the said officer. before
any other officer as mentioned in sub-section (2). The directions fssued under this
sub-section shall remain in force so long as these are not modified or withdrawn
and when moedified shall remain in force as these are modified.

(6} If the officer incharge of the check-post or barrier or other officer
as mentioned in sub-section (2} has reasons to suspect that the goods under transport
are not covered by proper and genuine documents as mentioned in sub-section (2)
or sub-section (4}, as the case may be, or that the person transporting the goods is
artempting to evade payment of tax, he may for reasons to be recorded in writing.
and afier hearing the said person, order the unloading and detention of the goods
and shall allow the same to be transpurted only on the owner of the goods, or his
representative or the driver or other person incharge of the goods carrier on behalf
of the owner of the goods, furnishing to his satisfaction, a security, or if the owner
of the goods 1s a dealer registered under this Act, having regard 1o his financial
position a personal bond, in the prescribed form and manner for the maximum
amount which may be chargeable from him under sub-section (8) :

Provided that the officer detaining the goods may, if he deems
fit, having regard to the nature of the goods and the goods carrier, and
other relevant matters, hand over the goods for safe custody to any person,
who shall, subject to such restrictions and conditions as may be
prescribed. be paid the expenses thereof by such officer. The person to
whom the goods are handed over for safe custody shall not hand over
them to anyone except with the written permission of the officer detaining
the goods otherwise the value of the goods shall be recaverable from
him as arrears of land revenue:
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Provided further that where any goods are detained, a report shall
be made immediately and in any case within twenty-four hours of the
detention of the goods by the officer detaining the goods to the officer
incharge of the district where the goods have been detained seeking the
latter’s permission for the detention of the goods for a period exceeding
twenty-four hours as and when so required and if no intimation to the
contrary is received from the latter, the former may assume that hiy
proposal has been accepted.

Note — Where a duly filled and signed declaration referred to in
sub-section (2) or sub-section (4) or duly verified documents referred to in
sub-section (5). as the case may be, ts (are} not produced before the officer referred
to n sub-section (6}, such officer shall have sufficient reason to suspect that the
person transporting the goods 1s attempting to evade payment of tax.

{7) When any goods are detained under sub-section (6), the officer
detaining the goods shall issue to the owner of the goods, if present, or, if the
owner of the goods is not present, to his representative or the driver or other person
incharge of the goods carrier a receipt specifying the description and quantity of
the goods so detained and obtain an acknowledgement, from such person or if such
person refuses to give an acknowledgement. record the fact of refusal and make
immediately a report to the officer incharge of the district where the goods are
detained.

(8) The officer detaining the goods shall record the statement, if any,
given by the owner of the goods or his representative or the driver or other person
incharge of the goods carrier. If, after the inquiry including an inquiry into the
nature of the transaction which occasioned the movement of goods, such officer
finds that there has been an attempt to evade the tax, he shall, by order, impose on
the owner of the goods and in case the owner is not forthcoming or his identity is
not disciosed by the person incharge of the goods or the driver or person incharge
of the goods carrier, in which the gouds are being carried. on the person incharge
of the goods or the goods carrier or the driver, deeming such person to be the
owner of the goods, a penalty computed by multiplying the value of the goods with
three times the rate of tax applicable on their sale subject to a maximum of thirty
per cent of the value of the goods, and direct him to deposit, in addition to the
penalty, advance tax computed by multiplying the value of the goods with the rate
of tax applicable on their sale which shall be adjustable with the liability to tax -
incurred on the purchase or sale of such goods or the sale of poods manufactured
therefrom, as the case may be, and in case it finds otherwise, it shall order the
release of the goods :

Provided that where the offence relates to only an attempt to evade
tax by underpricing the goods. the penalty shall be computed by
multiplying the difference between their market price and the value shown
in the documents accompanying their movement with three times the
rate of tax applicable on their sale :
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Provided further that no penalty shall be imposed and no advance
tax shall be required to be deposited unless the owner of the gpods or his
representative or person incharge of the goods or the goods carrier or
the driver, as the case may be. has been given a reasonable opportunity
of being heard :

Provided further thatif the penalty imposed under this sub-section
is set aside in any proceeding under this Act or by the court, the amount
of advance tax and penality both shall be refunded to the person who
paid the same.

(9) In the event of the owner of the goods not paying the penalty imposed
and the advance tax payable under sub-section (8) within thirty days from the date
of the supply of the copy of the order passed under that sub-section to him, the

¥ goods detained shall be liable to be sold by public auction, or disposed of otherwise,
in the prescribed manner, for realisation of the penalty and advance tax :

Provided that if the order of imposition of penalty under
sub-section (8) is in the meantime set aside or modified in appeal or
other proceeding, the officer detaining the goods and imposing the penaity
shall also pass consequential order for giving effect to the order in such
appeal or other proceedings, as the case may be.

(10} If the goods detained are of a perishable nature or subject to
speedy and natural decay or are such as may, if held, lose their value or when the
expenses of keeping them in custody are likely to exceed their value, the officer
incharge of the check-post or barrier or any other officer empowered under
sub-section (2), as the case may be, shall immediately sell such goods or otherwise
dispose them of and deposit the sale proceeds of such goods, or the amount obtained
by the disposal of such goods otherwise than by way of sale, in the State Government
tl'CElSUl'y.

(11) Where the detained goods are sold or otherwise disposed of under
this section, the owner thereof shall be liable to pay the expenses and other incidental
charges incurred in detaining and disposing of the same.

(12} If the sale proceeds of any goads sold or the amount cbtained on
the disposal of any goods otherwise than by way of sale under the provisions
hereinbefore contained exceeds the penalty imposed and advance tax payable in
respect of such goods, such excess amount after deducting the expenses, and
incidental charges referred to in sub-section (11) shall be returned by the officer
who conducted the sale or otherwise disposed of the goods, to the owner of the
goods,

{13) At every station of transport of goods, bus-stand or any other
station ot place of loading or unloading of goods including any place or godown
where goods are stored, other than a post office, when so required by a taxing
authority, the person incharge of such place or owner or person incharge of the
goods including where the goods are loaded or are being loaded in or unloaded
from a goods carrier at such place, the driver or other person incharge of the goods
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carrier shall produce for examination transport recespts and all other documents
and account books concerning the zoods carned. transported. loaded, unloaded.
consigned. delivered or received for transpurt to be maintained by him in the
prescribed manner and a taxing authority shall have, for the purpose of examining
that such transport receipt and other documents and account books are in respect of
the goods carried, transported, loaded, unloaded or consigned, delivered or received
for transport, the power to break open any packages of such gouds or enter or
search the premises. If the taxing authority is satisfied that it s necessury for the
purpose of investigation or verificaton. such authority may seize the transport
receipts, documents or account bovks produced before it for examination or found
by it at such premises, and it shall forthwith grant a receipt for them and shall
return them to the person from whose custody those were seized after examination
or completion of investigation or verification wathin a period of sixty days, and
where those are required to be retained beyond the aforesaid period of sixty days.
the authority other than the Commissioner so retaining them shall record the reasons
in writing and shall obtain the approval of the Commissioner for so doing.

(14) Exceptin accordance with such conditions, as may be prescribed,
with a view to ensuring that there 1s no evasion of tux imposed by or under this
Act—

{2} no driver or person incharge of a goods carrier or any person
incharge of a place of loading or unloading of goods shail accept
any consignment of goods for ransport or give delivery of any
consignment of such goods, other than persenal Juggage or goods
for personal consumption;

(b) no dealer or any person including a carrier of goods acting on
behalf of a dealer, shall take delivery of, or transport from any
station of transport of goods, bus stand or any other staton or
place, of loading or unloading of goods, airport or any other place,
whether of similar nature or otherwise, any consignment of goods
referred 10 above.

Explanation.— For the purpose of this section —

(1) where any goods are delivered to person incharge of a goods
carrier or any person incharge of a place of loading Yor unloading
of goods for transmission, the movement of the goods shall. for
the purposes of this section. be deemed to commence at the time
of such delivery and terminate at the time when delivery is taken
from such person; and

(2) the officer detaining the goods includes the officer who is
competent to detain the goods.

32. (1) Every clearing, forwarding or booking agent or dalal, who in the
course of his business handles documents of title to goods on behalf of a dealer und
having his place of business in the State shall, furmish information about his place
of business to such authority, within such time, in such form as may be preseribed.
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123 Every such agent or persun shall maintain regular account of
handling uf documents of ntle to the gouds by him. He shall furnish particulars and
mtormation relating  such documents to, and produce such accounts and
duocuments betore, a taxing authority as and when required by such authority.

(31 Every such agent or person shall. if su required by or under the
rutes which the State Government may frame in this behalf, furnish in respect of
his bustness such returns in such form at such intervals by such dates in such manner
tu such authority, as may be presuribed.

Explanarion.— “Clearing, forwarding. booking agent or dalal” shall include
a person who renders his services for clearmg, forwarding or booking of or taking
delivery ot consignment ot goods ut railway station, booking agency, goods transport
company oftice or any place of loading or unluading of goods or contrives, makes
and concludes burgains and contracts for ur un behal¥ of any dealer for a fee, reward,
CcOmMMssivn. remuneration or other valuable consideration or otherwise.

Chapter-VII
Appeal, Revision, Review and Reference

33. (1) Any assessee considering himself aggrieved by an original order
may preter an appeal and the said appeal shall lie, -

(1) it the urder is made by any authority or officer who is lower in
rank w Joint Excise and Taxation Commissioner, 1o the Joint
Excise und Taxation Commissioner or such other officer as the
State Government may, by notification in the Official Gazette,
appoint;

{b) if the order is made by any authority or officer who is not lower
in rank to Jomt Excise and Taxation Commissioner, to the
Commussioner or such other officer as the Stute Government may,
by notitication in the Oftivial Gazette. appoint:

{c) if the order is made by the Commissioner to the Tribunal.

Note —An onginal order means an order passed under this Act except an
order passed on appeal or on revision,

t2) Any order passed by a revising authority or an appellate authority
other than the Tribunal shall be further appealable to the Tribunal by either side.

{3) The appellate authority shall not, for the first time, receive in
evidence on behalf of either side in any appeal, any account, register, record or
document, unless for reasons to be recorded in writing, it considers, that such
account. register, record or document is genuine and that the fatlure to produce the

Appeal.
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same before the authority below or bring the same on record was for reasons beyond
the control of the party which is producing the same.

{4) Every order passed by the Tribunal on appeal shall, subject to the
provisions of section 35 and section 36, be final.

(5) No appeal preferred by an assessee to an appellate authority shall
be entertained unless it is filed within sixty days from the date of the order appealed
against and the amount of tax and interest admitted by the appellant 1o be due 2s a
result of the said order has been paid by him.

{6} No appeal preferred to the Tribunal by any authority under the Act
shall be entertained unless filed under sub-section (2) within a period of one hundred
eighty days from the date of the order appealed against.

{7) The period specified in sub-section (5) or (6) for filing an appeal
shall, in the case of an appeal from any order copy of which has to be supplied by
the appropriate authority to the appellant, commence from the date of the supply of
the copy of the order to the appellant or his authorised agent, and in the case of an
appeal from any other order passed under this Act or the rules made thereunder,
the time spent in obtaining the certified copy of the order shall be exctuded in
computing the satd period.

(8) Subject to regulativns made by the Tribunal under sub-section (15)
of section 57 and subject to such rules of procedure as may be prescribed in relation
to an appellate authority other than the Tribunal, an appellate authority may pass
such order on appeal as it deems to be just and proper including an order enhancing
the amount of tax or penalty or interest or all under this Act but in no case it shall
stay recovery of the amount due against the appellant as a result of the order appealed
against,

34. (1) The Commissioner may. on his own motion, call for the record of
any case pending before, or disposed of by, any taxing authority for the purposes
of satisfying himself as to the legality or to the propriety of any proceeding or of
any order made therein which is prejudicial to the interests of the State and may,
after giving the persons concerned a reasonable opportunity of being heard, pass
such order in relation thereto as he may think fit :

Provided that no order passed by a taxing authority shall be
revised on an issue which on appeal or in any other proceeding from
such order is pending before. or has been settled by, an appellate authority
or the High Court or the Supreme Court. as the case may be :

Provided further that no order shall be revised after the expiry of
a period of three years from the date of the supply of the copy of such
order to the assessee except where the order is revised as a result of
retrospective change in law or on the basis of a decision of the Tribunal
in a similar case or on the basis of law declared by the High Court or the
Supreme Court.
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(2} The State Government may, by notification in the Official Gazette,
confer on any officer not below the rank of Deputy Excise and Taxation
Commissioner, the powers of the Commissioner under sub-section (1) to be
exercised subject to such exceptions, conditions and restrictions as may be specified
in the notification and where an officer on whom such powers have been conferred
passes an arder under this section, such order shall be deemed to have been passed
by the Commissioner under sub-section (1}.

35. (1) Any person including an authority under this Act considering
himself aggrieved by an order of the Tribunal and who, from the discovery of any
new and important matter or evidence which, after the exercise of due diligence,
was not within his knowledge or could not be produced by him at the time when
such order was made, or on account of some mistake or error of law or facts,
desires to obtain a review of the order made against the State or him, may apply for
a review of such order to the Tribunal.

(2) The application for review shall be preferred within one year from
the date of the order sought to be reviewed in the manner prescribed and where the
application is preferred by an assessee it shall be accompanied by such fee not
exceeding five hundred rupees, as may be prescribed.

{3) The Tribunal of its own accord after giving notice to the parties
concerned, review on account of some mistake or error of law or facts, any order
made by it before the expiry of eight years from the date of the order.

36. (1) Within sixty days from the passing of an order under section 33 or
section 35 by the Tribunal affecting any liability of any dealer to pay tax under this
Act, such dealer or the Commissioner may, by an application in writing,
accompanied by a fee of five hundred rupees in case the application is made by a
dealer, require the Tribunal to refer to the High Court any quesuon of law arising
out of such order :

Provided that for the purposes of calculating the period of sixty
days the period spent in obtaining the copy of the order shall be excluded.

(2) If for the reasons to be recorded in writing, the Tribunal refuses ta
make such reference, the applicant may within ninety days of such refusal either -

(a) withdraw his application {and if he does so, the fee paid shall be
refunded); or

(b) apply to the High Court against such refusal.

(3) Ifuponthe receipt of an application under clause (b) of sub-section
{2}, the High Court is not satisfied of the correctness of the decision of the Tribunal,
it may require the Tribunal, to state the case and refer it, and on the recelpt of such
requisition, the Tribunal shall state and refer the case accordingly.

(4) If the High Court is not satisfied that the statements in a case referred
to under this section are sufficient to enable it to determine the question raised

Review.

Statement of case
to High Court.
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thereby, it may refer the case back to the Tribunal to make such additions thereto
or alterations therein as the Court may direct in that behalf.

(5) The High Court upon the hearing of any such case shall decide the
question of law raised thereby, and shall deliver its judgement thereon containing
the grounds on which such decision is founded and shall send to the Tribunal ¥
copy of such judgement under the seal of the Court and the signature of the Registrar,
and the Tribunal shall dispose of the case accordingly.

(6) Where a reference is made to the High Court under this section the
cost shall be in the discretion of the Court.

(7) The payment of the amount, if any, of the tax due in accordance
with the order of the Tribunal, in respect of which an application has been made
under sub-section (1), shall not be stayed pending the disposal of such application
or any reference made in consequence thereof, but if such amount is reduced as a
result of such reference, the excess tax paid shall be refunded in accordance with
the provisions of section 20.

Chapter-VIII

Offences and Penalties

37. An officer appointed to assist the Commissioner under sub-section (1)

of section 55 shall, for the purpose of investigation of all or any of the offences,

punishable under this Act, have the powers conferred by the Code of Criminal
Procedure, 1973 (Act 2 of 1974), upon an officer incharge of a police station for
the investigation of a cognizable offence.

38. If a dealer has maintained false or incorrect accounts or documents
with a view to suppressing his sales, purchases, imports into State, exports out of
State, or stocks, of goods, or has concealed any particulars in respect thereof or has
furnished to or produced before any authority under this Act or the rules made
thereunder any account, return, document or information which is false or incorrect
in any material particular, such authority may, after affording such dealer a
reasonable opportunity of being heard, direct him to pay by way of penalty, in
addition to the tax to which he is assessed or is liable to be assessed, a sum thrice
the amount of tax which would have been avoided had such account, return,
document or information, as the case may be, been accepted as true and correct.

39. (1) No person, who is not a registered dealer or not otherwise authorised -
to collect tax, shall collect in respect of any sale of goods effected by him in the
State any amount by way of tax, and no registered dealer shall make any such
collection except in accordance with this Act and the rules made thereunder.

(2) If any person Wi]fully collects any amount by way of tax in
contravention of the provisions contained in sub-section (1), the assessing authority
may, after affording such person a reasonable opportunity of being heard, dir;ct

&



HARYANA GOVT. GAZ. (EXTRA.), MARCH 28, 2003 113
(CHTR. 7, 1925 SAKA)

him to pay by way of penalty, in addition to the tax for which he may be liable, a
sum equal to the amount of tax so collected.

40. (1) Whosoever contravenes, or fails to comply with, any of the
provisions of this Act or the rules made thereunder or any order or direction made
or given thereunder, shall, if no other penalty or levy of interest is provided under
this Act for such contravention or failure, be liable to imposition of a penalty of an
amount which is not more than two thousand rupees and not less than one thousand
rupees and where such contravention or failure continues after an order or direction
to comply with the law has been issued to the offender, he shall be further liable to
a daily penalty of one hundred rupees till the contravention or failure continues.

(2) A taxing authority may, after affording to the person concerned a
reasonable opportunity of being heard, impose the penalty mentioned in
sub-section (1).

41. No penalty under sub-section (5) of section 7, section 16, section 38
and section 39 shall be imposed on a dealer by any taxing authority after the expiry
of two years following the date when the assessment of tax becomes final for the
period during which the offence was committed.

Chapter-1X

Special liability in certain cases

42. (1) Where a works contractor appoints a sub-contractor, who executes
the works contract, whether in whole or in part, the contractor and the sub-contractor
shall both be jointly and severally liable to pay tax in respect of transfer of property
in goods whether as goods or in some other form involved in the execution of the
works contract by the sub-contractor.

(2) If the contractor proves to the satisfaction of the assessing authority
that the tax has been paid by the sub-contractor on the sale of the goods involved in
the execution of the works contract by the sub-contractor and the assessment of
such tax has become final, the contractor shall not be liable to pay tax on the sale of
such goods but he shall be entitled to claim input tax, if any, in respect of them if
the same has not been availed of by the sub-contractor.

(3) Where an agent purchases or sells any goods on behalf of a
principal, such agent and the principal shall both be jointly and severally liable to
pay tax in respect of the purchase or sale of goods by the agent.

(4) If the principal on whose behalf the agent has purchased or sold
the goods proves to the satisfaction of the assessing authority that the tax on such
goods has been paid by the agent and the assessment of such tax has become final,
then, the principal shall not be liable to pay tax on such goods but he shall be
entitled to claim input tax, if any, in respect of them if the same has not been
availed of by the agent.

Other offences.

Limitation for
imposition of
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Liabality of 43. (1) Where a dealer is an undivided Hindu famity, firm, or other
paruiened Hindu - association of persons. and such family. firm or association is partitioned, dissolved

family. dissolved  r disrupted. as the case may be, -
firen ele (o Ldx

{a) thetax payable under this Act by such family, firm or association
of persons for the perind upto the date of such partition. dissolution
or disruption may be assessed as if no such partition, dissolution
or disruption had taken place and all the provisions of this Act
shall apply accordingly; and

{b) every person who was at the time of such partition, dissolution or
disruption, 2 member of an undivided Hindu family or association
of persons or partner of a firm shall, notwithstanding such
partition, dissolution or disruption, be liable severally and jointly
for the payment of the tax including interest and penalty, if any,
payable under this Act by such family, firm or association of
persons. whether assessment is made prior to or after such
partition. dissolution or disruption.

{2) Where the registration certificate of a dealer is cancelled under
this Act for reasons other than that of a partition of undivided Hindu family or
dissolution or disruption of a firm or association of persons, the tax payable under
this Act by such dealer for the period upto the date of cancellation of the registration
certificate may be assessed on such dealer as if no such cancellation had taken
place and all the provisions of this Act shall apply accordingly.

(3) If the business carried on by the dealer is discontinued after his
death, his legal heirs or representatives shall be liable to pay out of the estate of the
deceased, to the extent the estate is capable of meeting the liability on account of
tax, interest or penalty due from the dealer under this Act, whether such tax, interest
or penalty has been assessed before his death but has remained unpaid, or is assessed
after his death.

Transfer of 44. Where a dealer registered or liable to pay tax, -
busingss. .
(a) dies;or
(b) transfers or otherwise disposes of his business in whole or in
part; or

{c) effects any change in.the ownership of his business,

in consequence of which he is succeeded in the business or part thereof by any
other person and such successor in business carries on such business either in its
old name or in some ather name, such successor shatl for all the purposes of this
Act be deemed to be and to have always been registered as if the certificate of
registration of such dealer had initially been granted to the successor; and he shall
be liable to discharge the liabilities of such dealer. The successor shall, on application
to the assessing authority, be entitled to have the registration certificate amended
accordingly.
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45. (1} Notwithstanding anything to the contrary contained in other
provisions of this Act. tax on sale or purchase of goods specified in Schedule G,
shall be levied and collected on the sale or purchase price, maximum retail price,
face value or the quantity of such gogds at the rates and at the stage of sale or
purchase and under the circumstances mentioned against such goods in the said
Schedule.

(2) Save as otherwise provided in sub-section (1), no tax under this
Act shall be levied and collected on sale or purchase of goods specified in
Schedule G.

Chapter-X

Proceedings and powers

Lrability to pay
tax in respect of
goods specified in
Schedule G.

46. A taxing authority and an appellate authority shall for the purposes of Power to take

this Act, have the same powers as are vested in a court under the Code of Civil
Procedure, 1908 (Act 5 of 1908), when trying a suit, in respect of the tollowing
matters, namely:—

(a) enforcing the attendance of any person and examining him on

oath or affirmation;

{b) compelling the production of documents and impounding or

detaining them;
(c)
{(d)
(e}

issuing commissions for the examination of witnesses;
requiring or accepting proof of facts by affidavits;
such other powers as may be prescribed,

and any proceeding under this Act before a taxing authority or appellate authority
shall be deemed to be a judicial proceeding within the meaning of section 193 and
section 228 and for the purposes of section 199 of the Indian Penal Code, 1860
{Act 45 of 1860).

47. A taxing authority shall for the purposes of this Act, have the power to
determine as to who is the dealer :

Provided that before passing any order under this section, the

person concerned shall be given a reasonable opportunity of being heard.
\

48. A taxing authority may, faor carrying out the purposes of this Act,
require any dealer or person including a banking company, insurance company,
electricity supply and distribution company, courier-service company, post office,
railway, a Government corporation, or a Government agency or body regulating
any trade, manufacture or commerce, or any officer thereof, to furnish any
information, data or statistics which may be relevant to any proceedings or useful
for tax administration under this Act.

evidence on oath.

Power to
determine as to
who is a dealer.

Power 1o call for
information from
any person or
company.
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49. (1) Where a taxing authority has, for the purpose of any proceeding
under this Act, reasons to believe that any goods whether in stock or in transit, are *
underpriced in a document or book of account produced before it, it may, with
prior approval of the Commissioner or such officer as the Commissioner may, in
writing, authorise for the purpose, make an offer to purchase such goods at the
price shown in the document or book of account increased by ten per cent plus
freight and other expenses, if any, incurred by the owner in relation to the goods.

(2) If the owner of the goods accepts the offer, he shall make delivery
of the goods on a date and time and at a place specified by the offi¢er making the
offer and shall be paid the offered price with other expenses within ten days of the
delivery of the goods but if he rejects the offer, or after accepting the offer fails to
deliver the goods on the specified date and time and at the specified place, it shail
be conclusive proof that the owner has underpriced the goods.

(3) The goods purchased under sub-section (2) shall be sold by public
auction in the manner prescribed as early as possible but if the goods are of a
perishable nature or subject to speedy and natural decay or are such as may, if held,
lose their value or when the expenses of keeping them are likely to exceed their
value, then, such goods shall be immediately sold or otherwise disposed of in the
manner prescribed and the sale proceeds of the goods or the amount obtained by
disposal of the goods shall be deposited in the State Government treasury.

50. (1) A taxing authority not below the rank of Deputy Excise and
Taxation Commissioner, or such other rank, as may be prescribed, may, in such
manner and subject to such restrictions and conditions, as may be prescribed, suo
motu or on an application made to him in this behalf by order in writing transfer
any case or proceedings or class of proceedings from him to any other officer
working under him and he may likewise transfer any such case (including a case
already transferred under this section) from one such officer to another or to himself.

(2) Where any proceedings or class of proceedings or case is transferred
under sub-section (1), the officer to whom such proceedings or class of proceedings
or case is transferred, shall proceed to dispose it of as if it had been initiated by the
said officer irrespective of the local limits of the jurisdictuion of such officer, and
such transfer shall not render necessary the re-issue of any notice already issued
before the transfer and the officer to whom the proceeding or class of proceedings
or case is transferred may. in his discretion, continue it from the stage at which it
was left by the officer from whom it was transferred.

51. (1) Subject to such restrictions and conditions as may be prescribed,
the Commissioner may, by order in writing, delegate any of its powers under this
Act, except those of revision, to any taxing authority.

(2) Subject to such restrictions and conditions as may be prescribed,
any taxing authority may, by order in writing, delegate any of its powers conferred
on it to other taxing authority subordinate in rank to it.
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52.(1) Any assessee or dealer, who is entitled or required to attend before Assessee
any authority in connection with any proceedings under this Act, may attend by a Permitted to
person authorised by him in writing in this behalf, being a relative or a whole time ::;: ;jr it:ergﬁ:m.
employee of the assessee or an advocate or a tax consultant; not being disqualified
by or under sub-section (3) or sub-section (4).

(2) In this section a “tax consultant” means —

(i) any person, who before the 10" day of May, 1953,
appeared before any assessing or other sales tax authorities
in connection with any proceedings under the Punjab
General Sales Tax Act,-1941 or the Punjab General Sales
Tax Act, 1948, on behalf of any assessee otherwise than
in the capacity of an employee or relative of that assessee;
or

(ii) a retired Gazetted Officer of the Haryana Excise and
Taxation Department who has worked as an taxing
authority or an appellate authority under the Act of 1973
or this Act, for a minimum period of five years in one or
more than one of the aforesaid capacities after a period of
not less than two years has passed since the date of his
retirement; or

v (iii) any person who has passed any accountancy examination
recognised by the Central Board of Direct Taxes or holds
a degree in Commerce, Law, Economics or Banking
including auditing conferred by any Indian University,
incorporated by any law for the time being in force.

(3) No person, who has been dismissed from Government service,
shall be qualified to represent any dealer under sub-section (1).

(4) If any practitioner or other person who represents an assessee, is
found guilty of misconduct in any proceedings before any authority under this Act
by the Commissioner, the Commissioner may direct that he shall be disqualified,
to represent a dealer under sub-section (1) :

Provided that no such direction shall be made in respect of any
person unless he is given a reasonable opportunity of being heard.

(5) Any person against whom any direction is made under this section
may appeal to the Tribunal against such direction within sixty days of its
communication to him.

53. (1) All particulars contained in any statement made, return furnished Retums etc. to be
or accounts or documents produced in accordance with this Act, or in any record of ~ confidential.
evidence given in the course of any proceedings under this Act, other than

-’S proceedings before a Criminal Court, shall, save as provided in sub-section (3), be
treated as confidential, and notwithstanding anything contained in the Indian
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Evidence Act, 1872 (Act 1 of 1872), no court shall save as aforesaid, be entitled to
require any officer of the State Government to produce before it any such statement,
return, account, document or record or any part thereof or to give evidence before
it in respect thereof.

(2) Save as provided in sub-section (3), if any officer of the State F

Government discloses any of the particulars referred to in sub-section (1), he shall

be purishable with imprisonment, which may extend to six months, or with fine or
with both. ;

(3) Nothing in this section shall apply to the disclosure of any of the
particulars referred to in sub-section (1), for the purpose of any investigation or
prosecution under this Act or the Indian Penal Code, 1860 (Act 45 of 1860), in
respect of such statement, return, accounts, documents or evidence, or for the
purpose of audit or for departmental use of the officials of the Government of India
or of any State Government, or for the purpose of an inquiry in relation to a business
transaction by a person who is a party to such transaction.

54. (1) No assessment made and no order passed under this Act or the
rules made thereunder, by an appellate authority or a taxing authority shall be
called in question in any civil court and, save as is provided in sections 33, 34, 35,
36, sub-section (5) of section 52 and sub-section (5) of section 56, no appeal or
application shall lie against any such assessment or order.

(2) No injunction shall be granted by any court other than the High
Court of any State or the Supreme Court of India in respect of any assessment
made or any proceedings initiated, or in respect of any action taken, or to be taken,
in pursuance of any provisions of this Act or the rules made thereunder.

Chapter-XI
Taxing authorities and Tribunal

55. (1) The State Government may appoint a Commissioner for carrying
out the purposes of this Act, and as many Additional Excise and Taxation
Commissioners, Joint Excise and Taxation Commissioners, Deputy Excise and
Taxation Commissioners, Assistant Excise and Taxation Commissioners, Excise
and Taxation Officers, Assistant Excise and Taxation Officers and such other officers
to assist him as it thinks fit and may authorise the Commissioner to appoint as
many Taxation Inspectors and other officials to assist him as it thinks fit.

(2) The Commissioner shall have jurisdiction over the whole of the
State and shall exercise all the powers conferred and perform all the duties imposed
on the Commissioner, by or under this Act; and other officers appointed under
sub-section (1) shall exercise such powers as may be conferred, and perform such
duties as may be required, by or under this Act in the area of jurisdiction as may,
from time to time, be assigned to them.
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56. (1) The State for the purpose of administration and collection of tax
may be divided into such ranges comprising of such districts as may be prescribed.
Each district may further be divided into circles. A range, district or circle shall be
headed by such officers as may be prescribed.

- (2) The State Government or the Commissioner may, from time to

itime, issue such orders, instructions and directions to all such persons who are
employed in the administration of this Act as the State Government or the
Commissioner may deem fit for such administration and all such persons shall
observe and follow such orders, instructions and directions of the State Government
and the Commissioner :

Provided that no such orders, instructions or directions shall be
issued so as to interfere with the discretion of any appellate authority in
the exercise of its appellate functions.

(3) The Sate Government may, if it considers it necessary or expedient
so to do, for the purpose of maintaining uniformity in the levy, assessment and
collection of tax or for the removal of any doubt, suo motu or on an application
made to it in the prescribed form and manner on payment of the prescribed fee by
a dealer or a body of dealers, issue an order clarifying any point relating to levy,
assessment and collection of tax and all persons employed in the administration of
this Act except an appellate authority, and all dealers affected thereby shall observe
and follow such order.

»

(4) Every order issued under sub-section (3) shall be publicised

. simultaneously by uploading on the website www.haryanatax.com under the head

“VAT orders”.

(5) If any person feels aggrieved by an order publicized under
sub-section (4), he may at any time prefer an appeal against such order to the
Tribunal and for this purpose the order shall be deemed to be an order passed under
this Act :

Provided that where an appeal is preferred against such order to
the Tribunal, it shall be heard and decided by the full-member Tribunal.

(6) The Tribunal may, after giving notice to the State Government,
stay the operation of the order appealed before it under sub-section (5) and where
a stay is granted, the appeal shall be heard and decided within a period of sixty
days from the date of the stay order.

(7) Any tax leviable under this Act which is proved to have not been
collected in whole or in part because of, any order issued by the State Government
under sub-section (3) and publicised under sub-section (4) or, any order passed on
appeal by the Tribunal or, any law declared by the High Court or the Supreme
Court, which order or law is later reversed, shall not be payable.

(8) Interest leviable under this Act on any amount which has been
rgﬁmded to an assessee as a result of, an order of the Tribunal or, an order passed

Tax
administration.
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by or the law declared by the High Court or the Supreme Court, shall not be payable
if such order or law is later reversed.

57. (1) The State Government may constitute a Tribunal to be called the
Haryana Tax Tribunal consisting of three or more odd number of members including
the Chairman as the State Government may appoint for the purpose of performing

such functions and exercising such powers as may be assigned to, or conferred on,

the Tribunal by or under this Act.

(2) The functions of the Tribunal may be discharged by the members
sitting in Benches of two or more members, as may be determined by the Chairman.

(3) If the members of a Bench are divided over some matter, the
decision shall be the decision of the majority, if there be a majority, but if the
members are equally divided they shall state the point or points on which they
differ, and the case shall be heard by the full-member Tribunal and such point or
points shall be decided according to the decision of majority of the members of the
Tribunal. '

(4) The decision of the Tribunal shall be binding on all taxing and
appellate authorities under this Act in a similar case. The decision of a higher
Bench (constituted of more number of members) of the Tribunal shall be binding
on a lower Bench but a Bench constituted of all members can by majority overrule
any previous decision of the Tribunal on a point of law.

(5) The Headquarters of the Tribunal shall be at such place as the.‘
State Government may, by notification, specify.

(6) A person shall not be qualified for appointment as member of the
Tribunal in the capacity of the Chairman unless he is or has been a judge of a High

"Court or an officer of the Indian Administrative Service in the rank of Financial

Commissioner or has for at least three years been a member of the Tribunal.

(7) A person shall not be qualified for appointment as a member (other
than the Chairman) of the Tribunal unless he is or has been —

(a) a District Judge; or

(b) an Additional Excise and Taxation Commissioner having worked
in that capacity or as an appellate authority or revising authority
under this Act or the Act of 1973 for at least seven years; or

(¢) an advocate, a chartered accountant or a State representative
representing cases before a High Court or the Tribunal constituted
under this Act or the Act of 1973 for at least ten years:

Provided that all members of the Tribunal shall not be appointed
from single category.

(8) A member of the Tribunal other than the Chairman shall hold office
for a term of three years from the date on which he enters upon his office or until he

‘).l

'}‘

4
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attains the age of 65 years, whichever is later, and the Chairman shall hold office
for a texm of three years from the date on which he enters upon his office or until he
atteins the age of 68 yeur . whichever is earlicr, bur no member shatl continue in
office after he attains the age of G¥ years.

M A member of the Tribunal shall not be removed from his office
except on the ground of proved misbehaviour or incapacity after an inquiry made
in which such member had been informed of the charges against him and given a
reasonable opportunity of being heard in respect of the charges.

(10} A member of the Tribunal shall be ineligible —

(a) for further employment under the State Government, or
under any local authority or under any corporation owned
or controlled by the State Government; and

(b} toappear, act or plead before the Tribunal for at least five
years after he demits office or completes his term.

(11) Subject to the provisions of the rules relating to re-employment of -

retired persons for the time being in force in the State, a retired person who is
appointed as member of the Tribunal, shall be entitled to such salary and allowances
and shall be governed by such other conditions of service, as may be prescribed.

{12} A member of the Tribunal may, at any time, by writing under his
hand addressed to the State Government, resign his office, but his resignation shall
take effect from the date on which it is accepted.

{13) A vacancy in the membership of the Tribunal shall be filled up by
the State Government as soon as practicable.

{14) Subject to such conditions and limitations, as may be prescribed,
the Tribunal shall have power to award costs, and the amount of such costs shall be
recoverable from the person ordered to pay the same as arrears of land revenue.

{15) The Tribunal shall with the previous sanction of the State
Government make regulations, consistent with the provisions of this Act and the
rules made thereunder, for the purpose of regulating its procedure and the disposal
of its business.

{16) All regulations made under sub-section (15) shall be published by
the State Government in Official Gazette.

58. (1) All persons appointed under sub-section (1) of section 55 or
sub-section (1) of section 57 shall be deemed to be public servants within the
meaning of section 21 of the Indian Penal Code, 1860 (45 of 1860).

{2) No suit, prosecution or other legal proceedings shall lie against
any officer or servant of the State Government for anything which is in good faith
done or intended to be done under this Act or the rules made thereunder.

Indemnity.
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Chapter-XTI

Power to make rules, amend Schedules, and Repeal and saving

59. (1) Subject to the provisions of sub-section (2), the State Governmen:
may, after giving a reasonable notice o1 not [ess than ten days of its intention to do
50 by uploading the said notices on the website www . haryanatax.com under the
head “Legal notices”, add to, or omit, or otherwise amend. by notification in the
Official Gazette, any or all the Schedules and the Schedules shall be deemed to be
amended accordingly.

{2} Anamendment to a Schedule shall take eftect from the first day of
the month following the publication of the notification in the Official Gazette,
unless otherwise specified in the notification.

60. (1) The State Government may, subject to the provisions of
sub-section (3} and subject to the condition of previous publication by uploading
on the wehsite www haryanatax.com under the head “Legal notices™, make rules
by notification in the Official Gazette for carrying out the purposes of this Act and
may give them prospective or retrospective eftect :

Provided that the conditton of previous publication shall not be
applicable when the rules are made for the first time under this Act.

{2} Inparticular and without prejudice to the generality of the foregoing
power. such rules may provide for ali or any of the matters which under any proviston
of this Act are required to be prescribed or to be provided for by the rules.

(3) After the rules have, for the first time, been made under this Act,
an amendment in the rules shall take effect from the first day of the month following
the publication of the notification in the Official Gazette, unless otherwise specified
in the notification.

{4) Every rule made under this Act shall be faid as soon as may be
after it is made before the Legislative Assembly while it is in session and i f before
the expiry of the session in which it is so laid or the session immediately followiny,
the Legislative Assembly agrees that the rules should be either modified or annulled,
the rule shall thereafter have effect only in such modified form or be of no eftect,
as the case may be, so however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule.

61, (1) The Haryana General Sales Tax Act, 1973 (20 of 1973), is hereby
repealed :
{2) Notwithstanding anything contained 1n sub-section (1}, —

(a) any application, appeal, revision or other proceedings made or
preferred to any authority under the said Act, and pending at the
commencement of this Act, shall, after such commencement, be
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transferred to and disposed of by the officer or authority who
woutd have had jurisdiction to entertain such application. appeal,
revision or uther proceedings voder this Act as if it had been in
force on the date on which such application, appeal, revision or
other proceedings wus made or preferred;

{b) any secunty in the form of cash deposil. bunk guarantee, personal
bond, surety bond or in any other form furnished on any day
before the commencement of this Act for the payment of any tax -
or other dues under the said Act, shall remain in force and may
be enforced after the commencement of this Act for the payment
of any tax or other dues under this Act and for this purpose this
Act shall be deemed to have come into force on the day such
security was furnished;

(¢) declaration in form $.T.38 in force under the said Act and the
rules made thereunder shall remain in force after the appointed
day and shall be used mutatis mutandis tor the purpose for which
it wus being used befure the appointed day until the State
Government directs, by notificution, the discontinuance of its use
after such date as may be specified in the notification;

(d) the provisions of section 13B and section 25A of the said Act
and the rules (hereinafter referred to as the "existing rules’), framed
thereunder relating to tax concessions to industrial units shall
remain in force subject to the following exceptions, restrictions
and conditions, namely:~

(i) an industrial unit availing the benefit of exemption from
payment of tax may, in the prescribed manner, change
over to deferment of payment of tax for the remaining
period and the remaining ¢xtent of benefit or for such
period and such extent of benefit as may be prescribed
but where an industrial unit does not cheose to do so,
exemption to it from payment of tax shal! cease to take
effect on and trom the appointed day and further,-

(1) it shall be liable to maintain production at a level so that
its annual turnover does not fall short of the average
annual turnover during the period of exemption; and

(IT) it shall not export out of State any goods produced by
it,

for a period of next five years or such shorter period for which it has availed
of exemption from payment of tax and if it fails to do so. it shall be liable to pay to
the State Government. in the prescribed manner the amount of tax in respect of
which it has availed of exemption from payment after reducing therefrom the tax
paid by it before such failure;
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(ii) anindustnal unit availing the benetit of capital subsidy may,
in the prescribed manner, change over to deferment of
payment of tax for the remaining period and the remaining
extent of benefit but where an (ndustrial unit does not chuose
to do so. the benefit of capital subsidy to it shall cease to
take effect on and from the appointed day:

(iii} an industrial unit availing the benefit of determent of
payment of tax, whether by change over under the foregoing
provisions or otherwise, may, in lieu of making payment of
the deferred tax after five years, pay half of the amount of
the deferred tax upfront along with the returns and on making
payment in this manner, the tax due according to the returns
shall be deemed 10 have been paid in full; and

(iv) the tax deferred in every other case shall be converted into
interest free loan in the manner prescribed.

Exptanation.- For the purpose of this clause. "tax™ includes the tax under the Act
of 1973 and the Central Act.

62. Any reference in any provision of the faw contained in the repealed Act
to an officer, authority or Tribunal, shall for the purpose of carrying into effect the
provisions contained in section 61, be construed as a referenceto the corresponding
officer, authority or Tribunal and it any question arises as to who such corresponding
officer, authority or Tribunal is, the decision of the State Government thereon shall
be final.

63. If any difficulty arises in giving eftect to the provisions of section 61 of
this Act, the State Government may by order. published in the Official Gazette,
make such provision or give such direction as appedrs it to be necessary for removing
the difficulty.
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Schedule A

[See sub-clause (i) of clause (a) of sub-section (1) of section 7].

Serial ~ Description of goods Rate of
No. tax

1 3
L. Gold, silver, other precious metals,

precious stones 1%
2. Articles including jewellery made of

gold, silver, other precious metals,

precious stones 1%
3. Aviation Turbine Fuel, Petrol, Gasohol 20%
4.  High Speed Diesel, Super Light Diesel Oil,

Light Diesel Oil 12%
5.  Liquor as defined in Punjab Excise Act,

1914 (61 of 1914) ¥ 20%




126

HARYANA GOVT. GAZ. (EXTRA.), MARCH 28, 2003

(CHTR. 7, 1925 SAKA)

sl e S T L e

W OW R R R R NN N R R D e b e e ke e e e e
gy e S RS e ST R T g e G R S K

Schedule B

[See clause (p) of sub-section (1) of section 2}.

Fresh fruits and vegetables. ‘
Betel leaves.

Sugarcane.

Fresh milk, pasteurised milk, curd and buttermilk. :
Fresh meat, fish, meat on hoof, poultry and eggs.

Livestock.

Plants and saplings. _

Water except when sold in sealed containers.

Common salt except when sold in retail packs under brand name.
Cereals other than wheat, paddy, rice and barley.

Flours of exempted cereals.

Natural flowers. ]
Manually operated or animal drawn agricultural implements.
Hand carts and animal drawn vehicles.

Organic manure.

Fodder, that is to say, grass, straw (except paddy straw) and hay. ¥
Aids for handicapped persons. 4
Books and periodicals.

Writing slate (made of stone) and slate pencils.

Earthen pots but not including crockery.

Beehives, honey supers, hive tool, smoker, veil and helmet, feeder.
Spinning wheel.

Hand spun yarn and handloom fabrics.

National flag and Gandhi topi.

Handmade musical instruments.

Electric energy or other form of power.

Human blood including human blood plasma.

Semen.

Contraceptives.

Glass bangles, bindi and sindur.

Liquor except when sold by an L-4/L-5 or L-12C licensee.
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14.
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V7,

18.

19
20.
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22.
23
24.
A
26.
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Schedule C

[See sub-clause (iit) of clause (a) of sub-section (1) of section 7].

Agricultural impleménts except manually operated or animal drawn.
Agricultural tractors and trailers, harvester combines.

Sprinkler irrigation and drip irrigation systems and components, parts
and accessories thereof.

Mono-block or submersible pump sets of the type generally used for
agricultural purposes of five horse power and above. -

Seeds.

Fertilisers except organic manure.

Pesticides and weedicides for plants protection.

Bone meal, crushed bones, bone sinews and burnt bones.

Cattle feed, poultry feed and aquatic feed and feed supplements
concentrates, and additives.

Oil cakes and de-oiled cakes including de-oiled rice bran.
Husk and bran of all cereals and pulses, paddy husk and straw.
Ice.

Bread. .

Common salt when sold in retail packs under a brand name.
Gur and shakkar.

Reori, gajjak, patasha, misri (candy or cooza), goli, makhana, marunda,
murmura.

Wheat atta including maida and sooji, rice flour, gram flour, besan, barley
ghat, barley flour and sattu, dalia of wheat or barley, guar, guar flour,
guar giri, rajmah, lobia, rongi, sago (sabudana).

Parched, roasted or puffed grain, parched gram and roasted groundnut
except when these goods sold in sealed containers.

Soya meal.

Vegetables sold in sealed containers and dried vegetables of the type
required to be cooked before use.

Meat including flesh of poultry and aquatic food, sold in a sealed
containers, of the type required to be cooked before use.

Milk powder, ultra high temperature (UHT) milk.

Vegetable oils, whether edible or non-edible.

Vanaspati ghee. !

Spices and condiments, whether whole, powdered or mixed.
Betel nut.
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27. Household aluminium utensils.

28.  Firewood, saw dust, charcoal and fuel briquettes and cakes made from

biomass.
29.  Safety matches.
30. Biddi leaves.
31. Cotton waste.
32. Rawsilk.

33.  Raw wool and wool tops.

34.  Fibres and fibre waste.

35.  All types of yarn (except cotton yarn), knitting wool, yarn waste and
threads.

36. Readymade garments and hosiery.

37. Sports goods excluding apparels and footwear.

38.  Plastic footwear.

39. Umbrella except garden umbrella.

40. Computer software, hardware and computer peripherals.

41. IT products as notified by Government of India.

42. Telecommunication equipment including telecom cables.

43.  Ferro alloys. )

44.  Non-ferrous metals, alloys and extrusions thereof.

45. Incorporeal or intangible goods. ‘

46.  Herb, bark, dry plant, dry root and dry flowers, commonly known as
jari-buti but not including ayurvedic preparations sold in sealed Y

containers.
47.  Aggarbatti and dhoopbatti.
48. Newar.

49. Hand pumps and their parts.

50. Pipes and tubes made of any material other than iron and steel.
51.  Bricks of the type used in construction of buildings.

52.  Bamboo.

53. Renewable energy devices and non-conventional energy devices.
54. Bicycles, cycle-rickshaw and their parts including their tyres and tubes.
55. Sewing machines.

56. Ship and vessels plying on water.

57.  Paper and newsprint.

58.  Exercise books.

59.  Writing instruments.

60. Printed material except books and periodicals.

61. Printing ink. )

Note —Entries in this Schedule are subject to the general exception of exclusion
of declared goods.
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Schedule D

'See clause () of sub-section {2) of section 7).

Senal  Description of goods Rate of
No. tax
| 2 3
£.  Aviation Turbine Fuel 20%
2. Petrol, Gasohol 12%
3. High Speed Diesel, Super Light Diesel Oil,
Light Diesel Oil 12%
4. Paddy 4%
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Schedule |

[ See sub-secton (1ol section &),

Serial  Description of goods
No.

Circumstances in which input tax shal!
be nil

l 2

3

1. Petroleum based fuels
and natural gas

2. Capital goods

3. Paddy

4. Rice

5. All goods except
those mentioned at
Serial Nos. L and 2

()

(it}

()

(i)

(i)

(1)

(i1i)

Except when resold.

When intended to be used mainly in the
manufacture of exempted goods or n
the telecommunications network ur
miming or the generation and
distnbution of electric energy or other
form of power; or

When forming part of gross bleck on
the date of cancellation of the
registration certificate.

When sold in the course of the export
of the goods out of the territory of India;

38

When used in the manufacture of rice
which 15 s0ld in the course of the export
of the goods out of the territory of India.

When sold in the course of the export
of the goods out of the territory of [ncha.

When used in the telecommunications
network, in mining, or in the generation
and distribution of electricity or other
form ot power;

When exported out of State or disposed
of otherwise than by sale;

When used in the manufacture or
packing of exempted goods except when
such gouds are sold in the course of
export of goods out of the territory of
India;
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l 2 3

{iv} When used in the manufaciure or
packing of taxable goods which are
exported out of Stute or disposed of
otherwise than by sale;

(v} When left in stock. whether in the form
purchased or in manufactured or
processed form, on the date of
cancellation of the registration
certificate.

Note [ — In this Schedule the expression “on the date of cancellation of the
registration certificate™ means on the date of effect of the
cancellation of the registration certibicate.

Note 2 - In respect of entries against Serial Nos.3 and 4, paddy and the rice
manufactured therefrom shalt be treated as a single commaodity for
the purposes ot sub-section (3) of section 5 of the Central Act.
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Schedule F
{See first proviso to sub-section (3) of section 31

I. Paddy
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Sciredule G

{See sub-section (1) of section 45].

Serial Description of Rate of i2x and the Stage of levy and the
No.  goods base of levy circumstances under

which iax levied

i 2 3 4

1 Lottery ticket of Twenty peicent of First sale by a dealer
face value more ine face value of the  lable to pay tax under
tisan seven rupees lottery ticket this Act.

R. 8. MADAN,

Secretary to Govermnent, Haryana,
Legislative Department.



Regd. No. PB/0176/2003

Hargana (lﬁnuzmmmt GBugette

EXTRAORDINARY

Published by Authority
© Govt. of Haryana

—

e ——— i T———

TG, AR, ﬁmwaqwg 2003
(13 NI, 1925 wE)

Rt aftftre
Fil fawm awg 9%
W R
o g it R afafes, 2003 215285
(2003 =1 sRuwn afdfFrw wem 6)
{Pad R Y
Wil Seaen
TG T8
WOl N R
FY Al
IV e uftl, g ges aen uRvamas
o9 T8

~

Price: Rs. 5.0¢ (lxxviii)



HARYANA GOVT. GAZ (EXTRA.), JULY 4, 2003 215
{ASAR. 13, 1925 SAKA)

7Rt |
i WwErR
faumft R
L4 sftregern
fete 4 qard, 2003
Hem Ao 7/2003.—fR sfraon dy Wee & Ve, 2003, & Frafafea
&=t arqare el % avuwA @ 27 S(H, 2003, A GH F ol g g™
weptieta far smar & v gw efaron voramy aiffaw, 1969 (1969 @1 17), & gy
4T & QIS (F) T oA Iga Affram o =) amn # ararfne g R e -
2003 %1 gftaron sftfrm Wem 6
¥R ge afée o< fadas, 2005
RN I & W & Ay T HY W IR & IFWEW
el & I Iuey &7 8y
st
qRT TR § Bead ad § eRaren von Rermvea gr Fefefas v 8
7z afRfaha 8 . —

e 1
g
1. (1) =% st eRaon qou affa o s, 2008, s@w asar 2| sBa am,
(2) 3%@ R dyot eRaron e § #1 fee 3R
(3) @ froa = A amy 2 e
2. () gw afaPyA @ aw Teed § seaan onifEr T B —- TRy |

(@ 1973 % sifafram § afdym & sRawn g g & sfftgs, -
1973 (1973 & ffram 20) ;

@ “onfid wiRer” @ sfior ¢, 5 aRfam & ade & nd sftedt
&) T au Rifrean 7 & {97 9197 33 @ SvaRt (1) F wes (@)
ey v (W) A Pifdw serar & s frgaa fear o arfdredt qean
T feru A Wi &

m “Fraa fea 4 afnma 8, alid, 2003, #1 gew B, o w6 SR
0T WHR I AT # AfrgE gy wifter 7 fpar wag

@ Pt [ st &, o afda, ot gx st ar god el
Fag 7y Al ¥ anfle g e, wa, oiRe, o o el e
¥ @1 PR FE 6 forg andfdr et

(2} “Fraftvo mitrerd I s &, 39 st ¥ sefe faior &
% forg aun O o waddl B O T & ford, o g8 sftfiaa
N T 3% o anfde &, T Wen 519 nigd o afdd
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(@

(&)

“HRER” H Tihel

() @ e, aiftre r R, sera @18 Beag @ wRaE o
R, afvron ar fafasto & ey @1 8, 9w W @R,
qifttoy, fRfto, o @ wram Grd a1 wM aIR &
I & "I W & A 48 dR g W @R, arfive,
faftrtur, Sem m W ¥ B SEg a1 FW S g W
a8t ; 3R

() T8 @R, oy @ R @ gRem F wea # a1 399
NARTE W aEITE FHRRE T A B GATTR |
ey - - AR A wfie ¥, Al $1 WY JuT dag

“quire & afma §, Bisa & fag W e fafsmier @ wiwesr at
TR Ed W @ e & Sned @ Boew A m ol &
I we W e § 2uanT & fag ey fee o v, als, s,
HRATE T IR, T A g qoTrga &

o) e AuEy | afum &, o gandt, @ ve @ v A 8

o & safire arafd @ oY oy sl o fafea &Y e & faw
iAo aa s AR g aRa ¥ ;

& ¥l st § st & T Rwe s afdfam, 1956

(1956 ®1 i 74) ;

(= dfaEy § sfigry 8, 1% var gfer rad e s Rrad o &

(@

@

{®)

forg T dfden famafeg o omdft &

“dfreier” & s & wid wfe ot o o wa @ el g
wftrarer % Ay § don direr Fufoa @ear &

“fap fafdm @ sfwy &, wiw 28 o JuH (2) & WUE (F @
guedl & e 9} dhad ar gRam-are, S=i A Rafr 8 ®
afufarfas ffy

“ZEENrT @ afw g o afeq Prad sl aven o a6
g oft 2, it o Frafig vy 9 @ argen gaw wu @ agy
TIER EHeadl &, Rres 3a A, U (oad oReodesy, a1 999
s, uRifd, @ sumfere, o Prafe 6o 4, sefeie wy
&, wOU-uEE WO oy, a1 W@E, it gern e,
sl o1 @y T uloea b fag, St afds, ow A feat
et @l g, md. Targ o fuver e &, an et ma v o=y |
HAa T A & WY Al aRer @ o g B R 4 ane faer
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&, 15 R} 2R & TR w1 g i o F v ¥ ok ol W@
A F BRAR & T W T § T & qw a9 A &
arerfr 8, U8 SRER & AR ¥ v S O afdy w i S @
et

wv e wmfed T 9EE e w B wew o o &
T a3 5 o i ol WO Ao Ry R A
S & e wWrfl, AT-aRwer, §oR ¥ w0 A s B
TGl ], HEERY TE] GG WA
). — TR EOS $ v % g -

fij S wEeN! VIS W P IO 97 B3 EW, S ags g
& 77 3w 9a8 alv & ey v & Tge &

(i) ®¢ Tmafe, qord, wiE afiedt, gooe afyeal, fet
AR & Afeal, oF dSiameat @1 o1 o aftiee
syl o 7 &l f = @ gEa ag ok w78 S
THEN @1 & ol 3 3aw d Sfcefea ¥ apmn %, @
#iferes, wfirwal & v A W = frdt 2R A +id erRaw
FENE AR &

i) w1 wafF o o = o fras avala wor o o
faary & & farlt Bl witeR o =wrer ey @ W
S g ST et dirgr o |y & w9 3 a1 e,
vgdl A, Ffrdm, R, swefaw o BTE A o
MufIne Fergt & wu d A Frod g ar s, weaer o #
ar e arfiysat @ A |/ TR A & fag o fardt arerfre
qrar & foe o fed s e vfowa & fag fisd mre
@ Faerd wed &, 39 R $ |{US (T} 41 U 3 HUgT §H
sftyfrgn & R I Qo ¥ arsafde Rl e & 81 &Y
®, it 30 AR $ gwa Iugs & 7 gy R e
R gfrgpe wwE e e QR Feest A daras s A &
ot et & wU N G A

@ T e o g o A, 9 58 un @ Sty alRte e

chwws My Rmmm e,

o genda” & Ifog ¥, e felw, dw @ 9wt o o 5

I IYHTOT 1 U A A We o F

(@ “ge-ura W & s ¥, o @ W Rfafie wre
() “roq ¥ arex faata @ sfmre &, @gerd) g fama @ argan el
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ST § WoF § Y SHP TR F R I w9 O 1 99
afygat o wfed &, St o Ry &, s & e, g
fydmet o ot & it <Ed gy, o faRRE o o, Twd geaw
T @RI AT T SfeRw Rored PeaR B & Tedi me Ay
forar e 8, mfte wdt drm

arEy. - g’ B W wAer, aReda, Aain g, dve,
A axal, gar, ufrgfy m Al ara o wem T
mie €

@ " | aftvrm ¢, wWER-TE, g gl e, Wre awn
o, areran wfenyiorl @ R 0l wenr & we weafe,d @ orpd
frg 3w Il wud, T, g8 aen f @ |erw ar Iae A
T ATl oy iR &, I fay 3 vea @ R wfa & ol
yurss 6 an ¥ forg wewa &

@ TR AET" A WA &, WEXIE, Terqr, Aat, Jen 9y A1 qRIET
T B 3 aEe A $EE F=d Y 1 B g

) TR ¥ Ay &, FEE W BT ToT WER |

W “Twra g o9 o @Rl % sraeg & Sua frm o &, §
wfimra &, frdt faedta e & weesm A Wi oIR W o 3e R
Biva o goia, 9w wifers, aiftat ar Rl oy g 4, @
e GRY SR T i & og | ae} Pt o fer § s-aen
feweTe g wiel &1 e

Zrezn, — (i) R i & deagsr & ey ¥ 99 @) ol @
yotar, forad arafae wo @ wie ofvea w8 Ry oy &,
qae dad ¥ wmive 78t grm)

iy @ aofes & ugel 32 Y Bl M B Hwa §
Radd, 9fE o agfa & o ura &t g @ ung T JadE
o M W e A B Al frg 99 g w dw Wy
¥ Pregz =dt ft, Oft ool qen PAdwrEt & ot v Ty,
o1 Afta & A, Twd aned B, A4 0 Ry @), fAfta
& A, wfte 2l afSa anth

(i) @RI ER1 B B w0 N wfra o off wea arad
7 wfa Al & STl wen et B R que w9
woRa far an e = wan 8, g, PrefeRes weim
WAL B g afwd A Aftme wv @ ww (@ g fifde)
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TR SRR, SR ed (B @ s e i @ Freee &
AR

T X BRNY wiad

I5TEvYT (- Ui o HORD add 220 ¥ e o€ 10 (ufreren) &, o @R 20 g !

(%) ‘I & A | st &, ARa & aeuas |, Wid ¥ ek
R A1 aiftvey o1 smd & frafid § 0 W % wu 9 e
oG Y BT A AT YT W A

@ “Fava" I, g affm s s P Raa s
R A T BT & i w @ ofl, Rrwe T weed @
T4 10 o 8 ¥ Auedl F SHER uRafig v & wam & s A
e fmoma @,

) “fafm” ¥ sftom &, Rt afifes ge % saes § Rudve
Rrayer 13 % uelte gaentor ¥ Rifter aftifoys wrar & offomr i 7

3

@ “afvr @ wf 2, w0 oo St ', g, e e, sd,
Wi, ST R O vl s e g g A ww @ A &
T 5 wardt § Ruer & g whvgpa e 2

(@) wmaEd & TE { CFREN @ F At 2, w8 e el
AT AYT FWEAR TARN & T s9E efie & -

) i s T Pe G 8 THAE S
fafyaior = Y ufpar sxar ¥ ;

() @ TUSTIR, NS T I WE GE AL Y A @
WOIW e d

{iii) @ vy et @TEer so S gfd vaa R

(ivi 3w &1d enaters o7 ama Saiay ;o

et @ e B R o W, e feedt ot
| gt o @

T “Rfsa” ¥ afum 2, 39 aftfmm & aefiv s 73 Prd g
fafes ;

g ) “feidl” @ arftma 2, 30 9, 30 Ry, 31 e W 31 od &)
v art wol I Tre 9 ol

(T “defiEa” @ et &, 39 IR $ adfa doftea;
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fae) gt uiert” @ afor & o aff 9 3w oRfee ¥
T e o wit @7 W wea &

(Ts) “fawy” F AN §, A6 T EIE dOE T ARGATS T DI IR T
WA & A 464 a1 S e @ 0 e whwa &
e arax & 9wy @1 o sy o 3 Pl wite
g
() R AR & FqEw @ g qad, arufE gaE ar
37 eI wfowd % forg el Aaret A avaRy @ ar=ae

liy frdt G4 afer b s & afa o arg o |, (3R
ma b w0 4 1 el 3y wn A 8 ) wafa o e
() ey @ Rl R quae @ el vt oA @t
gy ;
(v) =%t smeafig qnam W e Teuarw ufed & fory Rl
wara & forg (ane Rfafése safy & forg & w w1t ) Al wie
& U ¥ foag TSR @1 o™
v Fod, smefia g W o ead yRed & fag e
sfmfdg @\ a1 9 fedl we & fan affes & e
TR ATt @ agfe
v O AT 9, O WE SuaET & I E @ @ I o 8,
ur B V0 (a1 aee @ 3 93 o), 5 Qa B w5 § g1 oud
5t v & wa o e srg & A, ot A 8, gl et
Tl angf wm Fm, @), sRefia WO W A qeE
wfiea & farg &,
3R T v, @& @ g e Qe afd g} 94 A B
famy o =fd Rrae! T arreo, Qe @ amgf & Sl
2, gW 99 Wi %7, RN A &1 e s, ggeh W
ayféh e S ;
tag @vg (7% & Iu-gws (i) ¥ gm wRwfe Gl fipg ¥ dag A
oo # e § stm €, voa & dedt d@feg ¥ g d
Ao Ardt § (=R @8 e & vy ¥ ar fed aen e ® g @
SRR
(am) “famg oad” | afawrg 2, Ak & g e @EER & J9ER
Tdl W ek & ¥ N fime & gy w® Wige Ry ofs @
geree, fo<] 9% oEM % ama W T oS A B wEd 1
e g1 e ara & T Ry o af mie R F
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foreft e & fnma & forg wRwe & &0 # ot sgaerd ot gy
drg ofy, aw “w7 dme sfafa w ood agrER
LI

() ot dod 6l ¥ Fags § wfFfas 79 (@R 99 & o
m R o= wu F 8 A Wy & W § sy, fisa gew @
&, Ot i, 49 dod dfagr & P & g frd afda
B Fear wiea a5t I &1 e 2R T A1 I e A §,
W Freares ¥ T Iumre s aur o I wmdd # Fronw afd, 9
HeH & 9g T4 &, T %1 OF s o] 30 Rt guR s ang
8 €, avt fimy T, 919 ¥ oo ) ar aw @R ¥ ndfern
i @ ogw o TR A A Wiy 3t aale wA 6 ara an
o9 % J9Y Tie & IYE e § 94 o e, BT Wd e
e O ol WY # a1 g el v 4 Wi & ww e o @
el wehy el AR g § swarafs o ol & o g9 delads
& T e B

(i) v (72 ¥ 99 @Ue i) F vt I 9T dageR) F aR o,
fima qeu & wfnfam 2 s el afY wRER g W Y K
& ol o yam A afY vl arfs g o e & 2y m ewd
Ry W1 ST QR BT Wb R s A 2, o yud wdaw
BT TS 0 oY & It Pt ar 3 anfBes qrdar g A
TH YHR YTaw A7 Ay g st e § age W R
FH TEF A B T D T Ay W o A A qred s
it &, 9w gs O w@rh @ el afd & gom B e E
A W E TS ¥ AT O ¥ I BN @ AT & SRR 4
sfe= g o f5dt arg Tee § 9=t oY ot & @ R g
<] 38 e § W O o wf&y & o0 § s oiae S wo &
T HET F B F P D g afh miva 8 2

I | afiur 2, ¢ IRFEm ¥ devs wid arggd e
Id fafatee fed ma o fem, oo, fadanl e o, ofy
#1381, & 3T Bl G sl 9 At g st & Suad
B AR T AT oy O wre F W s g dfha aRfRufe,
ok B &% st R gV B

(T I § Afham & s REm e
(== Wwﬁmégﬁww
(@8 “#3" 8 afwra &, g0 3T F wb@H 9qqda =
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fre) o o | Ay R, g9 28 W IwT (2) ¥ IueE) &
Fyar, & yor afffa ) wrwerd g/, wda W R Sea &
for, faedt s o 9 o =EE™t &) 98 g P R &t
R & fag wra ¥ Rffmio o1 gt | wd 3uam & fag ol
52 o & foe st o1 doe aor N 9 a8 ¥
IR Y 7R ¥ TR F THSR S

(F8) “TNWT A | AU &, A W g T e T8

(g2 “avrEg anad” 4 Afur 2, HEA IEF MA@ A N A6
JuEAl & PR IR AR s S g, e &, awwra 3 &
IMuRT (3) & Fd B D o Il e = @ gl

(@) “aRmEED SiER § s &, 59 HEPeE b e @ erifRo
X & 8y 4R 55 9 suaw (1) & wdlw Prgea fm o o
e O weras AR aur HTT W B uedt | g an
7 8 o 39d whe & o1 fukor mfiedt wr ol gl
urtrsRt fag gaw ardle wirer® wifra adf 2

(g “sifameor @ saftwm &, o 50 & o= 1S R war sl

(@) “ArE & I | P 2, a2 e R o o R war A @y e
o WE ey qeu ul 4l w3 v, G R Rl ), stoa @R
R B aRfEE # 51 yan & wra ot sfta am as

(1 “qew it a7 9 Py 8, 39 shfem & e grarm B T
# fima o1 3 W B a7 ;

(m) de =EEr A Aftmg 2, B dofiyd FEERt o e =
= & T Rrad A F T Reen grr m fafy & awady gy
BT O & refts by o waHe ol

@ aod dfagr | wiva &, (R0 99 o s o= § T4,
FreIfid e @ A Hea wRiwd, WA, |fmier, Peb,
a1 HHEAT @ wrifRe B B g e R

famy “af” ¥ s 8, R T

(2) 39 Irfafr o gwd el ey 7 Al & sndte et west A
sifveafaeral & adt spf &1 & w2 eRamn voa § 2o @ Feda afefam A a2
HRT 3. FRT 4 o1 HIT 5 JAQT °9RT 6 & IYGT Gt AT @ve Wafyea, 1aos
(1898 o1 v st 1), it o fRafa 8), & R £
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I et & Ry @ R A & fae ol gl

g 11

TR BT AR AT SCUEY

3. () vAF wawrl, 9fy gz afRfraw anp 72 g, 9 1973 & ol ax
T & forw vt vean den e o @aer e oo siad. g 39 ¥ aid
gl o & 2R, 1973 T Affm # g aRmfig s e sodg 9= |
HRF &) S 2, IuERT (4) & ST & Sread Fraa R @ aur |, T A 9| g

2) wdre AgErt R guaRt (1) 9 48 gkh & quy 98 St A aeeft &
w2 # qiim ot w aet o & 9 frae g anad fed) of |, ey g @
3 A fRffése Ty A @ wEa: AfF B arar 2, ST (4) S SygE! & e,
TEF G- T 4 A affe 29 Y 9w @ rew A 9w R ywifaa AT & fama R

I & & g
IRVl

e & ot at R fom & T fawd =gERt

TR & WP q=T Cod ik

1 2 3 4

1. @qErh. W wrdfae UR N R ! aer ¥ a8 o a1
m Aifirss ¥ (rafee #§ @ o, & forg T we fea
VNG % 99 89 | T 91 Y TR X
FRhofad A s anma &
Rafae 7 50 wre @t fimg
o Wy Heen &

2. EE A s B W i &= = 7o | 7€ wuH AR
T AT & Py ww A o A

g e

3. WEENY A1 T A B WA G gy 1577 Y ORI ¥ 9% WUH IR
T & T YT AT AT EEY & fov g8 o § 0N A
fafafira w1 wrem B qrer fagta WY wear g
ey :

4. Tgagd o v WaeRt AR, T fo & T QA ST I

1914 (1914 &7 1) $ A €2
WS & W@, geard @ Gfe
wpeniard ¥ aum o wi),

srad gt o § oy
Ty O B S
E

Y F AN
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1 2 3 4

e fewel o sva 0] v |
o fafga By @iy, §=masR
AT

5. et oy vt u SPEl 3 aae® v v @ 9 9 @ arrd R Q
R g W IWH qaw aud (B
At R mr a8 § SET ARl I waEy.
g afta faftm afd S omar d
iRt it fafha
it & waereat
& fore fafka &t
e

U] 4% YU I€ HAERI @ T A6l N, A $IA G W ;A 7
¥ SRR @Rl 2
feuqor— el 81 et SR Aol # offig v § afie ot w o ¥ anfm e &,
TR AT T A, dyes e ), Rrad 4 oy T o i g 2,
wreR g
(3) o TTERT (1) s AT (2) F ST W TTE F S ol ey,
¥t oRfRfEl & 5 Wi | uer § oI oy B9 wen § 1 se afifam §
anflr S 9% fImT W oY o7 IGET e T @l [ arar & o ol
aRfRuf #, R 3o aftfas o =iy sfifmm S s g TR ST e ®
perar Suy AT 71e wr $1E R P 9rg T8 € O 9% W9 9 41EY 9
Pt evar & a1 9TA Svea ], A AT oo & 99 it aw I9aRy (8) o guaHt %
T vEd gY. IHS Y W, B YA & forg ot e
uv=] et O me (9% faae oY syt g F RAfide &) ar o
it A W aRa B o &3 & qe7 TIa $ Frafe & Riefaa § Rea e
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& T te= % Frav 3g wd] ufea v diad a0 e s fhe ofE 38 ueaa Bt
IETTET BT & T Yol d WIBR 6 & a1 fafafée fofdy qur wag o g fafaféw
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FRetHT fmar
(3) St (@) & S wa R ra Ar fafde R A adwifre et

gRI 1 omgg g 94 fear G fwg ofe ord fevar ugfa @1 & @ dhiasr SR
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53. (1) 3 afafran @ e BT g B @us A, vega @ od
faavoft A awar wegd e v f=dT Jwt ar swars 4, gya Gt gifes armraa &
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WA & T R, fafed wee cen 8 R, 59 RA 1Y Bl s R B b agme
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aen arfte mfvatd & faare, s afafas & goras & Frgise ot wifds agr agws
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(15)  wfaEdm, Gwa wieR & gd srqmed 4, o afmw Afrate
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Ul & T R gm |
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i} egfert vl ars owldan, 1860 (1860 BT 45, BT TR 21 & v & R dw
Jadm G Y|

@2 39 it ar gas s a9 e e & el semagde
B TE A E G &ty wrefaa el ao & fag T sReRr & e afiert @
A & o B2 ol @, o @ e e ortafsg 441 & aed

eara X
form 9, it S A den Pream wen angfy 2 wids

59, (1} TOURT(2) & IUFET & FIFT IS 5U, W WIR, (W &
FOF JIE S SF B9 8w B gaaged [Aifeq, e A i & adla
qaEIge sey e Sicg Ste. BIAmT So BT i UR IR ey armefd g, 2
& are, el @ alt seyfat |, waeE 8, dfiRga g, aRads, @ @ asven
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